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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF TEE INDiAY LEGISLATIVE COUNCIL ASSEMBLED UNDER
TEZ PROVISIONS OF THE GOVERNYENT OF INDIA ACT, 1815.
(6 & 6 Geo. V, Ch, 61.)

The Council met at the Council Chamber, Viceregal Lodge, Simla, on
Thureday, the 16th September, 1920.

PRESENT :

ﬂis,}_!xg'dlleqcy BaroN CHELMSFORD, P.C., 6 8.1, G M.IE., G.C.MG., GCBE,.
Viceroy and Governor General, President, presiding, and 50 Members, of
whom 41 were Additionai Members.

QUESTIGNS AND ANSWERS.
The Hon'ble Mr. Sachchidananda Sinha asked :— Hax

1. “(a) Have all the scrvices whose claims for higher pay and pension had Bevises
been recommended by the Public Services Commission now received the benefit . pearey
of those:recommendations or do some still remain to be dealt with ?. If s0, o3 by the
which ace they ? T o

(b) ‘Will: Government lay on the table an up-to-date statement g-ving the
list of the services dealt with so far, and showing against each the total addition-
al expenditure to be now incurred owing to the revised scale of pay and
pension ?

(c) Have higher pay and pension been also sanctioned for the military
services ?  If 80, what will be the total additional cost in ‘future incurred on
them?

(d)-What will be the total additionsl cost for both the civil and the
military.sesvices owing to the rovised scale of pay and pension ?”
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262 QUESTIONS AND ANSWERS.

[Sir William Fiuoen! ; Mr. Sachchidananda  [16ra Bsrreuner, 1920]
Sinha] : .
The Hon'ble Sir William Vincent replied : —

(@) With the cxeeption of the services of cfficers noted below whose
¢ex:es have been partially deall with or are still nnder consideration, orders
reiatizg to pay and pensions have been passed ju respect of all the services
with which the Public Services Commission dealt —,

_ The exceptions are :—

. Pay.
: Postmasters-General '
Futore uon-Indian Medical Service entrants to the Bacteriological and
Saritary D-partments.
Survey of India Department.
Pension.
Bengal Pilot Service.

(b) Asregards the inereased expenditure on pensions the Eon'ble Member
is referred to paragroph (3) of the rep!y given by -the ¥ion’ble Mr. Ilniley
to o similar gnestion by the Hon’hle Rac Rabadur B. N. Sarma ou the 1st
March 1820. The icformation requived by the lHon'ble Member in regard
to pay is contained in the statement® laid on the table.

(c) Yes. The total additional cost of measares sanctioned uwp to date,
ineluding officers of the Indian Medicus Serviee, is about Rs. 523 lakhs a
year.

(d) The total additional cost for both the civil and the military services
[excluding the cost of the services mentioned in (b) above for whick figures
are not available] will be approxiinately Bs. 60,68,60,000 a year.”

TLe Hon'’ble Hir. Sachekidananda Sinha asked :—

Mt 2. “(a) With reference to the Government's statement in their despatch No,
seisessrs 2, dated the 3rd May last, to the Secrctary of State for India that, as regards
e bysab- the allegations of corruption and ill-treatment of prisoners and witngsses on
g o the part of subordinate officers of {he police and othcr services, Government will
i direct the local Governments to-undertake enquiries and take appropriate action,
will Government state whether they have alrcady directed the Government of the
Punjab to undertake the s2id enquiry ? If not, when do they propose to do so ?
() If the said enquiry has been already directed, will Government lay on

the table a copy of the directions sent to the Punjab Government ?

The Hon’ble Sir William Vincent replied :—

“ The answer to the Hon'ble Member’s question is very long, and 1
propose to lay a statementt on the table giving the informstion required.
1f, however, he wishes me to read it out, I am prepared to do so, but it will
take considerable time.” .

.. The Hon'ble Mr. Sachchidananda Sinha acked :—
pmteisanen  S¢ “(2) With reference to the order of the Secretary of -State for India
;ﬁ-_t conveyed to the Government of India in his despateh No. 108-Public, dated the
. -wed 20th Mey last, that His Majesty's Government leaves to the Governor General
m_ﬂ the duty of seeing that the disapproval of certain orders and punishments shall
| s . be unmistakably marked by censure or other action which seems to him
necessery upon those oficers who were responsible for those orders and
punishments, will Government state, or lay on the table a statement showing
the names of the officers and the action tiken against them, in obedience to
a the Secretary of State’s order? If not, why not ?
(8) If no ackiont has boen taken so far, when do Government propose io
carry out the Secretary of Btate’s order ? " :

. - ® Vide Appendix A.
§ Tide Appendix B.
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QUESTIONS AND- ANSWERS. 263-
[18rm BerzEMBER, 1920.] (8ir thlzam]? incent ; My, Sa"hchldammcla

Sinha

The Hon’ble 8ir Willinm Vincent replied :—

“ (a) A statement” islail on the fable showing whai action has bece
taken np to date. Before passing orders, the Government comsidered it
deslmble to aweit the discussion of the Report in tise House of Commons.
They had meunwhile communicated with local Governments who wers asked
to ‘submit. their proposals .itu regard to officers who were commended or
blamed in the Report and despatehes. Tae consideration of their replics, which
in some cases included representations from the officers concerned, wae wot
completed till a few days ago. Government have not replied before becanse
tﬁc) delsxred to make the statx meit as compléte as possible before ]aymg it on
the table

(b) The questlon coes not arise.”

The Hor'ble Mr. fachehidananda Sinha :—*Am1 to under-
stand that, in spite of the distinet orders of the Sceretary of State in the despateh,”
these officers were given occasion to make & further representation about them-
selves - Is that g0 1 \

The Hon'ble Sir William Vinccat :— Some of the officers con-
cerned- have ‘put in representations to the Gover:ment of India, and I
believe that to be in accordance with the correct pract. =.””
The Hon'ble Mr. Sackchidaranda Sinks ask:d :—

4, “(4) With refercnce to the Government’s statement in their de.»pabch Punizoment
No. 2, dated the 3rd May last, to the Becretary of State for India that the'v'uu
...... officers whose actions have been rightly criticised or cond ......Jocal Sendnmasd
Governments will be requested to take such action as may be necessary to mark m“i‘;:ﬁ
in tliese cases the disapprobation of the Government of India’ will Govern- suee i
ment state what insiructions; if any, they have already issued on the subject
to the local Governments, and what action, if any, the latter have taken ‘to
mark......the disapprobation of the Govermment of India’ ?

Will-Government lay on the table a list of the officers dealt with or to
: ith -by the local Governments, showing their names, the office they
beld at.ﬂmhme of the disturbances last year, and the nature of the punishment
“ontto them since the execntwn of the ordem of the Government of

The Hon'ble Sir William Vinoent replied :—

“ (a) nnd (b) The information is contained in the statement a.lready laid
on the tab!

[ VO

The Hou'ble Mr. Sachchidansnda Sinka ssked :— N
5. “(a) Will Government lay on the table an up-to-date list of newspspers, Nom-

journals, -and ‘periodicals subscribed for by the various Departments of the%
Government of India, showing the totel number of copies of each of them P eais ™ sb-

(%) Do.any rules obtain on the subject or is” the total number of copies g‘m%m
subscribed for purely fortuitcus ? ndia,

o) Ifthe‘formcr, will Government lay on the table a copy of the said
rules 2 .

The I-Ion’ble Sir William Vinoent replied :—
¢ (a) A listt of new: spapers and periodicals subseribed for by the: Depart-
ments of the Government of India is Jaid .on the fable. .
B () and (c) There :are no rules governing' the. matter, but each Depart-
ment subscribes for the number of eoples it ;needs.”

* Vids A, C. -
-t N otinﬂnﬂl(; pwul’meedim




264 QUESTiONS AND ANSWERS.

[Mr. Sachchidnands Sinka; Mr. 4. P. {1678 SerreupEs, 1920.]
Huddiman ; Sir William Vincent.) '

The Hon'ble Mr. Sachchidananda Sinha ssked :(— -

toatien €. “With reference to the Government notification (Home Department
Ssaittous  Political, No. 4104, dated Simla, the 29th August 1920) will Goverument state
Asttothe  the rcasons for the promulgstion of the Prevertion of Seditious Meslings Act
Plsute.  in the Hazara district of the North-West Frontier Province ? 1f not, why

an

not ¢
The Hon'ble Mr. A. ¥, Muddim#an replied :—

¢ ILzsra was declared a proufsi.med area under the Prevention of
= Mectings Act, 1911 (Act No. X of 1911) in the following circum-
stances = — ’

A large meeting, headed by Muhammad Ishaq, was held, on the 19th August,
at Shinkiari at which the audience, drawn from the mneighbouring villages
and velleys and the udjoining frontier tract, numbered over 2,000 including
several hundred trans-border men. .

Another assembly of nearly 4,000, mostir armed with swords, spears and
other lethial woapous, et at Bafla on the 20th when pressnre was brought
to bear wpon & number of Goverument scrvants to resige their appoint-
ments. .

On the same day another meeting, attended by some 1,500 men, was held
at tiie Mansehre Mosque after prayers. '

In addition to the above, numerous smaller meetings were being held
daily in i villages of the Mansehra Tehsil .

At all these mectings, extremely violent and inflammatory speeches were
mwade, which worked the hearers into 8 slate of great excitement, and it
became necessary, to prevent open disorder, to proalaim the Hazara Distriot
under the Seditions Mcetings Act.” .

Tke Eon'ble Mr. Sackchidananda Sinha asked : —
Toremthio 7. “(a) With reference to thc Governnient's statement in their despatch Na,
Lor the oem- 3, duted the Srd May last, to the Recretary of State for Indis, that * 1t is not cleat
Saationot who was actually responsible for the complete abdication of Oivil .authority
‘satherty  but the Government of India propose to make further enquiry into this matter
emarbenies nnd to pass such orders as nay be nscessary ’, will Government stale the stage
at which the said enquiry is at preseet ?
(b) Is it still going on or is it complete ?
(c) If the latter, will Government lay on the table a copy of their conclu-
sions and orders, if any, on the subject 7™ .

The Hon'ble Sir William Vincent replied : —

¢ The local Government were asked to submit a report on the subject.
This report has now been received and considered. The Government of India,
adhering to the views contained in their despatch, have expressed their regrot
that the Cornmissioner, Mr. Kitchin, failed to retain control'in the firct instance,

snd that after his surrender of control the Deputy Commissioncr, Mr. Miles

Irving, failed to keep in closer touch with the Military Commander. They,
< draw & distinction, -Eowever, between these crrors of judgment, even thoug
they may have contributed to lamentable rosults, and the improper and
# injudicions acts for which other officers have been cemsurcd. They regard

g
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::w z};eawm.i .;a .am.m'r:e vaeotgmznt of India have requested the
] ernment to convey to the two officers comeerned the 18}
which they have now arrived. ’ conslusions. o}
@overnment do- not propose to lay a copy of the correspondence on the
table.” - L M e




QUESTIONS AND ANSWERS. 265°

[167n BeprexnER 1920.] - {M}. Sechehidananda Sirha ; Sir William
Fincent ; His Lzcellency the Com-
mander-in Chicf.)

The Hon'ble Mr. Sachchidananda Sizha, asked :—

. 8. “(a) With referencce to the Government’s statement in their’ degpatch No. Arrest e
2, dated the 3rd May last, to the Sccretary of State for india that ¢ the Govern- urt‘lmn‘.
nient of India consider that the amrest and detention for loug periods...... Eﬁﬁ&m
particularly of Dr. Kedar Nath, Mr. Gurdial Singh, Dr. Manohar Lal...... were anos.

a serious error and......they are constrained to express their disapprovsiof the
action taken in these cases’, will Government he pleased to state what action,
it any, they have either taken or propose to take.to mark their sensa of
« disapproval * of the conduct of the officers who were responsible for the said
arrests and detentions ? -

() Will Government lay on the table a list of the officers who were res-
ponsible for the said arrests and detentions P”

The Hen’ble Sir William Vincent replivd :—
¢ A statement® is 1aid on the table.”’
The Hon'ble Mr. fackchidananda Sinha asked :-—

9, “(a) Are Government aware thaton the 9th May 1919, a notice was tata Naratn
served by Lieutenant Colonel Smith, Officer Commanding, Jullundur Canton-Ptheteur,
ment, on Lala Narayan Das, B.A., LL.B., for his expulsion from the sz:id Can- "

tonment under section 216 of the Cantonment Code ? .
“(b) 1sit not a fact that on the 27th March 1911, in réply to an interpel-
Tation in this Council the then Commander-in-Chief declared that the said
_section was intended for the expulsion from Cantonments of criminals -or
disorderly persons and not of respectable members of the civil population P
(¢) Are Government aware that Lala Narayan Das is one of the most res-
pected members in the Indian commuvity in the Jullandur Cantonment, owning
in-it considerable house propeity yielding an annual rental of oversix thpusand
rupees,:that he is & lawyer of nearly thirty years’ standing and is-the founder .
snmgcr of the Viclor High School (opened in honour of the visit to the - = -
Pumnjab of His Royal Highness the late Prince Albert Victor iu 1859) and also
of a Girls’ school opened twenty-one years back, that he has been Honorary
Becretary of the Ilouse Proprietors’ Association since 1905, has been twice the
President of the District Bar Association and also the Houorary Secretary of
the sccond War Loan Sub-Committee and an additional member of the Can-
tonment Committee ? B .

’ (d) 1 so, ‘will Government be pleased to state whether any open enquiry
was made against the said Lala Narayan Das or any opportunity given to him
to-offer an cxplanation before the order of expulsion was passed upon him ?

(¢) Are Government aware that at the instance of the Cantonment Magis-

. trate s Judicial enquiry was started uncer the Legal Practitioners’ Act against

the said Lala Narayan Das snd that the Lahore High Court completely exone-

_rated him, holding that ¢ nothing reflecting on the character of Lala Narayan

Das has been proved and that lc must be regarded as fully and completely
cleared of the charges made against him * ? .

* {f) If s0, have Government cancelled or proposed to cancel the said order
of expulsion against Lala Narayan Das ? If not, will Government be pleased to
state the reasons for their nof doing so?” . - .

His Excellency the Commander-in-Chief replied :—
L (a) No. Expulsion orders made under section 216 of tho Cantonmeﬂ
Code are not commumnicated to the Government of India. .
"< (b) The answer is in the afirmative. .
. %(c). Government has no_information s they do not maintain records of -~ °
-the private carcer of individaals.
*Fide Appeodix D. :
811D " . 3




206 QUESTIONS AND ANSWERS.

 His Ezceuw;cy {ke Commander-in-Chic, {16rH SxpTEMBER, 1920.]
Mr. Sachchidananda Sinha; Rao Behadur :
B. N Sarma; Cslonel . D. Waghern.]

(d) The provisions of section 216 of the Cantonment-Code do mot
provide for an open enquiry. .

(clAny .dicial enquiry under the Legal Draclitioners Aect has no
bearing on any action taken under section 216. v

(/) No. Appeals ugainst expulsion are provided for in Schedule V of
the Cantonment Cide. The decision of the Appellaie Authority is final I
mey tell the Hon'ble Member, in conclusion, that a foll enquiry into this
ease is being undertaken.” .

The Hon'Lie Mr. Sachchidananda Sinha asked : —

‘Ders Ismall 10, “ (g) Isit a fact that the Tndus has been eroding the town of Dera
has Ismail Khan for some years past ?
{b) If so, what sleps, if any, have the Government taken or proposed to
take to stop the erosior ¥

The Hon':le Rao Bahadur B. N, Sarma replied :- -

“t (@) The answer is in the negative. The river has for some years been
crodi g its richt bank in the vicinity of Dera-Ismail Khan. This erosion is
uet a present considered to endanger the safcty of the town, though it is &
direct menace to the rifle ranges and the Lockhart lines in the cantont.ent.

(b) It is not considered ncoessary to take any special wcasures to safe-
gaard the rifie ranges or cautonments. Only & small garrison will be main-
tained there and ample accommodation exists for them. The question of the
protection of the town is primarily one for the consideration of the local
Government who are keeping a close watch on the sitnation, and no aclion

is considered neoessary at present.”’

The Hon'ble Mr. Sacﬁchidanp.nda Sinha ssked :—

. Connesticn 11, “(a) Are Government aware that the people of Dera Ismail Khan are
famui knan Nt {0 great hardships for want of railway connection with the headquarters of
dyRawar. the district ? .

(8) If so, do Government propose to take steps to connect the town of
Dera Ismail Khan with Pez'1 orany other railway station ?

(¢) Isita fact that a light railway for goods traffic purposes has been
recently built connecting Dera Isinail Khan with ‘Tonk ?

(€) 1f s0, do Government contemplate to convert the said light railway
into an ordinary permanent rzilway for passenger traffic ulso ¥ If not, why
not >

The Hon'ble Colonel W. D. Waghorn replied :—

+¢ (a) and (b) Government heve no information thal th: people of Dera
Ismail Khan are put to great hardships as suggested in the ¥ on’ble Member's
question, They_ .ecoguise of course the importance of new railway com-
manications in India, bot there are many which must take precedence of the
" one_suggested by the Hon'ble Member. v
(c) and (d) A tramway between Dera Ismail Khan and Tonk has reccntly
been built for military purposes but not for public trafic. The qnestion of
its employment for ordinary public traffic has not yet been considered.’”
'nlelgon'ble Mr. Sachchidananda Sinha asked :—
... 12, “(a)Js it  fact thatin the District of Dera Ismail Khan the Paharpur
;aﬁ":‘-' lnam!,af_igm.gmslmbe wilised for irrigation for only a few months in
' __n..'- f ym?ﬂ)ﬂfﬂfutﬂ;aee is no other permanent system of irrigation in the district ?
?) 1f.s0, 45 Government propose to consider the question of constructin
v cansls- in the district which may be able to supply water for irrizttiog
C- m:ﬁf’haﬂl the year round or for the greater part of the year P _If not,
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[16rm Serrexsen, 1920.] (Reo Bahodur B. K. Sarma; Hr.
- Sachchidanando Sinha ; Mr. Shafi ;
. Sir William Vincent.)

The Hon'ble Rao Bahadur B. N. Sarma replied :—

““ (@) The-answer to the first part of the question is in the afirmative. The
Paharpur Caxal is an inundation cana! and can be utilized only when the Indus
is in flood. As regards the second part, by permanent irrigation is presur.ably
meant perenuial irrigation ; such irrigation is effected in the district from wells
and on a small scale from the perennial flow in border streams the use of which
is confined to the immediate neighbourhood of the cantomment and city of Dera

Ismail Khan.

(b) The guestion of the extension of irrigation in the district has for
several years been engaging the attention of the local irrigation offizers. Pro-
posals for the extension of the Paharpur canal and its conversion inta a perennial
canal, aud for the utilization of the waters of the Gumal river were formulated
by the local authorities but it has rot been possible to procecd further with the
investigation of these schemes owing to ihe political condiiions prevailiug on

the North-West Frontier.”

The Hon'ble Mr. Sachchidananda Sinha asled : —

13. “(a) Is it a fact that no Municipal Board or Committee in the North- Sjstemef,
West Frontier Proviuce enjoys even partially the right of election and that all Munteival
the members are nominated by the local administration ? Comumittees’

s . North-West

(b) If s0, do Government propose to confer the right of election of even aErentier
proportion of the total number of members on Peshawar and other advanced
urban areas in the province ? If not, why not ¥ :

(c) 1s ita fact that some of the Municipal arcas in the province did enjoy
the privilege of partial election when they formed part of the Government of
the Punjab ?

(d) U so, when and why was the privilege taken away "

The Hon'ble Mr. Shafi replied :—
" ¢ (g) The reply is in affirmative. )

(b)" The question was considercd before but it was not found possible to take
any-action in the matter. The Chief Commissioner will be asked to reconsider
-the position and copies of this question and the reply will be forwarded to him. -

(c) The reply 1s in the negative.

(d) The questioz docs not arise.”’

The Hen’ble Mr. Sachchidananda Sinha asked :—

14, « Will Government state whetherf the recommendations of .the Public , "
Services Commission regarding the Provincial Medical Service have been carried Modeal Ser-
qut ? If not, when do the Government propose to do so ?” vige. N

Tho Hon'ble Sir William Vincent replied :— .

« There are at preserit no - properly-constituted Provincial Meg;
Services of the charaoter which, it is understood, the Hon’ble Member hegﬁ
mind, and the recommendations of the Public Services Commission regarding
them have not been carricd out. .

The constitution of such Services has, however, been under the considera-
tion-of the Government of India for some time, and it is hoped that a despatch
to the Secretary of State, which will contain the recommendations of the Govern-
ment of India on this subject as well s on other connected subjects, will issue
during the course of the next week cr two.”



268 QUESTIONS AND ANSWERS.

(Mr. G. S. Khaparde; Sir Williom {167y Serruupen, 1920.)
. Fincent; His Ezccllency  the Com- -
mander-in-Chief.]

Thke Hon'ble Mr. G. S. Khaparde asked :—

fewonraxen 15, “ With reference to paragraph 6 of the despatch from the Secrctary of

pirsans  Siate for Tndia, No. 105 Public, dated London, the 26th May, 1920, generally,

E?::ol was and the following passage —

oI ¢ But. His Majesty’s Government must cxpress strong disapproval of these

Goversmoat. grders and punishments and ask me to lesve o you the duty of seving that
this disapproval shall be unwmistzkably marked by censure, or other action
which scems to you nccessary upon those who were responsible for them'’
will Government state the steps taken or intended to bo taken to performn the
duty laid on the Government by the said paragraph ?”

The Hon'ble Sir William Vincent replied :— .

*« The Hon’ble Member is referred to the statement laid on the table in reply
to a question put by the Hon'ble Mr, Siuha.”

Tae Hon'ble Mr. G. S. Khaparde asked : —

rroviaomror 16+ “What provision, if any, has been made for the widows and orpl:ans of
Tidaws aad those 1 ho were killed as well as for those who were themselves wounded in the
¢ these . Jalliznwals Bagh affair at Amritsz- on 13th April, 1919 P
wounded -
Yi'ES The Hon'ble Sir William Vincent replicd :—
¢ 1t is underatood that the case of the inhabitants of the city has been ade-
quately met by private generosity. That of persons resident ontside
Amniriisar bas been dealt with by the Jocal Govermnent which has distributed a
- sum exceeding Rs. 12,000, placed at its disposal by His Excellency the Viceroy,
among the dependents of villagers killed at the Jallianwala Bagh.”

The Hon'ble Mr. G. S. Khaparde asked : —

The Lord 17. “(a) Have Government received a copy of the Esher Committee’s

Bebar Com- Report on the Army Reorganization in India ? -

Fepart. (8) If the reply be in the affirmative, will a summary of the said report be
published with due regard to such portions of it being withheld as may be
necessary in the interests of secrecy in matters Military ?

(c) Has thesaid committee recommended the creation and establishment
of an Army Council or & body similar to it in India ?

(d) If the reply to (¢) be in the affirmative, will the proposed Army
Council or similar body in India be created and established by a Legislative
enactment ?

(¢) Have the said committee recomnmended the creation of an Army Sup-
ply Member of the Governor General’s Executive Council, and if so, would it
affect the ratio of the Indian Members on that Council to the total nuwber of
the members composing it ¥

(f) What would approximately be the financial effect of the reorganiza-
tion proposals of the Esher Committee ’

His Excellency the Commander-in-Chief replicd :—

“ (a) The answer is in the affirmative.
(b) It is proposed to publish the Keport in extemso in due course.
. {c) The dations of the Committee will be apparent on their pub-
Tication.
(d) No. Legislative action would not be required.
(e) The first portion of this question is dealt with under (c). The latter

portion does not arise until a final decision is made on this question.

M(Q The ?;'L'f?" effect of the Committee’s reconmendations has not yet
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[16re BEriEMuER, 1920.] [2r. G. S [EKhaparde ; 8ir George
Baraes ; Blr. Shaf; Maharaja Sir Mavindra
Clandra Nandi.)

The Hon’ble Mr. G. S. Khaparde asked :—

12, “Is it a fact that from two imission schools students who have not passed Becratiment
the Matriculation Examination are recruited in the Telegraph Department on Miasion
a salary of Bs. 80 rising to Rs. 250 in preference to competent postal signallers P fhe”" Tels-
1f so, why #” LW

The Eor'ble Sir George Barnes replicd: ~

‘“Postal signallers have never been eligible for recruitment to the General
Service. The policy now is to recruit telegraphists for this service as far as
possible dircct from schools. With this object efforts are being made to get.
training classes established in schools. Special classes have alrcady
been instituted at the following schools :— .

8t. Andrews ITome, Kalimpong ;

St. Joseph’s School, Calcutta ;

Lawrcnee Memorial Schaol, Lovedale ;

8t. Joseph’s College, Coonoor ; and

St. Francis’s School, Lucknow.
But it is hoped that other schools, Indian as well as"European and Anglo-Indiap,
will elso co-operate with the Department by opening such classes.”

The Hon'ble Mr. G. S. Khaparde asked :—

19. “{a) With reference to the answer given to a question put by the late pay ana
Rei Sita Nuth Ray Bahadur on the 10th Scptember, 1919, regarding the pay and Zeis™
prospects of officers in the Sanitary Department who do not belong to the I.M.S. s sealtazy
will Government e pleased to state (i; what action kas been taken since the date
of the said answer and (ii) when the decision of the matter may be expected ?

(b) Will Government state whether the Sanitary Officers who do not belong
to the LM.S. will get their increase of pay from the date from .which the
1.M.8. Officers got theirs?"

The Hon'ble Mr. Shafi replied .—

“ (8) The replies of local Governments have been received and the Secre-
tary of State will shortly be addressed regarding the Sanitary Services. As
regards non-service officers at present employed in the Sanitary Department,
the Secretary of State has recently sanctioned a proposal made by the Govern-
ment of India that local Governments should, as a measure of temporary allevia-
tion, be permitted, it they desire, to grant to such officers increases of pay not
exceeding 33 } per cent of their present pay.

(b) This question cannot be answered until the Secretary of State’s
orders are received regarding the permanent revision of the terms of service.”

The Hor'ble Maharaja Sir Manindra Chandra Nandi asked :—

. 20. “(a) With reference to the replies given by Government t0 MY GUES- geievanses
tions in March last, regarding the grievances of Indian guards in the Trafic Ziagina
Department of the Eastern Bengal Railway, particularly in regard to quarters, Bparomsat
scaleg of pay and uniform, will Government be pleased to make a statement e,y

(¢) for each of the eight Districts in the Eastern Bengal Railway, the
total nwmber of Indian guards and what proportion of them are
provided with quarters as compared with the corresponding
number and proportion of European and Anglo-Indian guards;

(#4) the average cost of construction, floor area and cubic air space of &
building of the G’ type of quarters sanctioned for European
and Anglo-Indian guards as compared with those of the ‘W'

$51LD 8

WAy,
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type staled in the said reply to be sanctioned for the Indian
guards ; and

(i##) the number of Indian guards in each District that are actually in
occupation of ¢ W’ type quarters?

(b) With reference to the Railway Board’s Circular letters No. 203-W.-17,
dated the 12th May 1918 and No. 118-W.-20, will Government state if it is &
frct that the * W' type quarters are intended for the Indian clerical staff and
drivers and not for Indian guards?”

The Hon'ble Colonel W. D, Waghorn replied :—

““ (@) (i) (#1) (#5) and (b) The details asked for in regard to the quarters
provided for Indian guards in the Traffic Department of the Eastern Bengal
Railway are given in the statement® laid ou the table.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi asked :—
sestmorpay 21, ¢ (a) Will the Government be pleased to cxplain the scales of pay
Late nea lately sanctioned for guards in thé Eastern Bengal Railway particularly
fo.Faev8 stating—

E{m:. (i) how promotion from class A to class B will be regulated ;

(#3) whether any propertion of the total number of appointments in
class B is reserved for officers to be promoted from class A ;
and . o

(4is) the approximate period of service after, and the age at, which a
guard in class A can fairly expect to be so promoted and the
maximum pay which he car possibly attain on such promotion
and before retirement ?

(b) Isit a fact that, so far as direct recruitment is concerned, class £ is
meant for Buropeans and Anglo-Indians only ?

(c) What is the number of Indian Guards eligible for promotion to the
present class B or nominated by the District Officers for such promotion, and
the total number of vacarcies in the said class (or class C, now abolished)
filled up siuce 1919 by direct recruitment of Europeans and Anglo-Indians,
and by the promotion of Indian Guards, respectively ?

(d) Isit afact that outsiders are appointed to this higher class to the
exclusion of Indian Guards eligible for promotion ? If so, why ?

(¢) What is the number of Indian and European and Anglo-Indian
Guards, ively, promoted during the last 5 years to the posts of Claims
Inspector, Train Controller, Platform Inspector and Traflic Inspector ?

. (f) With reference to the police descriptive rolls of guards in the Eastern

Bengal Railway, are Government satisfied that no Indian or Goanese Christians

with Buropean names have been recruited directly in the higher class meant

for Europeans and Anglo-Indians? ** )

The Hon'ble Colonel W. D. Waghorn replied :—

““(a) A statementt giving the scales of recently sanctioned for guards

on the(Eastem Bengal ﬁﬂgfy is laid on ﬂx:‘ t{ble. v

(i) Promotion from class A to B depends on vacandies occurring in
class B, and is regulated by direct appointment as well as by promotion of suit-

able men from class A.

(1i) The reply is in the negative. Promotion from class A to class B de-

on vacancies occurring in the latter cluss.

(#) When a Guard Las had two years’ service in the Bs. 100 grade he is
mlly reported on by his‘Diatrigg Oﬁ’cer,',nld‘, if neeeinn:, interviewed by the

Manager, and if he is for ion to class B he is
pr d to be eligible for promotion to class B on the occurrence of &
® Fide Appendix B.

¢ Vida Appendis ¥,
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vacancy. Accordingly he would stand a chance of being promoted after his 13ih
year of service since confirmation. 1t would thereaficr take him about 10 years
to rise from Rs. 110 to Re. 210 (the maximum p::y obtainable).

(b) 8o far as direct recruitment is concerned JSuropean and Anglo-Indian
Guards are appointed in class B and not in class A as mentioued in the question.
In this conrection atlention is invited to the sccond portion of paragraph (e)
Ff :he reply given to thie Hon’ble Member by my predecessor on the 22nd March
ast. :

(c) At present 12 Indian guards are eligible for promotion to the present
class B.  Since 1919, 11 Buropear: and Anglo-Indian guards (of which 1 has been
appointed to fill a temporary vacancy) and 6 Indian gnards have been appointed
aud promoted respectively to Class B (new classification).

" (d) Keference is invited to the replies given lo questions (a) (i), (a) (i)
and (a) (4i) ahove. .

(e) During the last five years 4 Europcaun and Anglo-Indian guards have
been appoiuted to work in the posts mentioned. No Indian guard has been con-
sidered suitable for sclection to fill any of these posts during this period.

(f) So far as I am aware, no cases bave occurred in which Indians or
Go.nese Cliristians with Kuropean names of the type apparently referrc? to
bave been recruited direct to class B.”’ :

The Hon'ble Maharaj Sir Manindra Chandra Nandi asked :—

22. * With reference to the Profiteering Bill that was sought to be intro- Prsieseta
ducad into the Bengal Iwgislative Council on the 4th August last by a non-
official member, will Government state if the said Bill was previously submitted
for their consideration and if so, what views were expressed by them in regard
to the general principles, extent and scope of the said Bill in their correspond-
«nce with the local Government on the subject ?”

The Eon'ble Rao Bahadur B. N. Sarma, replied :—

¢ A draft of the proposed Bill was submitted to the Government of India by
the Bengal Government 1n accordance with the standing instructions regarding
legislation in local Councils together with an explanation of their views &s to the
policy of the Bill and the attitude which they proposed to adopt towards it. The
Government of India concurred in the views of the Local Government, which
have already been explained in their opposition to the Bill at the meeting of the
Local Legislative Council which was held at Dacca on the 4th Augnst last.””

The Hon'ble Maharaja Sir Manindra Chandra Nandi asked :—

23, “ Will Government make a statement showing the total quantities of m"t}
rice cxported from, and imported iuto, the various provinces since the abolition riee.
of control over inter-provincial movements thereof, and how much of the same

represents Burma rice in each case?”

The Hon’ble Rao Bahadur B. N. Sarma replied :—

“‘Information regarding the inter-provincial movements of rice since the
removal of the control over such movements is not available. A statement® show-
ing the quantitics of rice shipped from Burma to various ports in India from 1st
April to 31st August 1920 is, however, placed on the table.”’

The Hon'ble Maharaja Sir Manindra Chandra Nandi asked :—

24, “ With reference to my question on the subject put on the 23rd Sep- constrnotien
tember, 1919, will Government state what progress has been made in regard to S Tavads
the question of construction of a railway line between Dacca and Aricha? ”  Zaam=4

® Not includd in these Pr.ceolings.
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The Hon'’ble Colonel W. D. Waghorn replicd :—

. ““In the course of correspondence which has since taken place, the Govern-,
ment of Bengal pioposed that an examination of the question of the imprve-
ment of railway communication between Dacen and Calentta, consistent with the
protection of the natural drainage and the sanitary conditions of the area, should
be undertaker: by a committee consisting of railway, drainage and senitary
expert ofiicers willr the co-operation of a representativc of the inland steamer
companies. The Railway Board have accepled the proposal and undertaken to
nominate a suitable railway ofiicer to couduct the enquiry during the ensning
cold weather.

The question of comstrnetion of the Dacca-Aricha Railway will await the
results of this enquiry.”’

The Hon'ble Maharaja Sir Manindra Chandra Nandi asked :—

25. “(a) Will Government niuke a statement explaining, province Ly pro-
vince, all schemes that are either contemplated ur have been recently sanctioned

S ieaea for the reorganization of the non-Gazetied establishment in—

() The Sccretariat and attached offices ;

(#i) the District and muffassal, Judicizl and Revenue Courts ;
(iii) the Registration Department and other similar Departments ; and
(sv) the increase in expenditure to be entailed thereby ?

() Will Government make a statement showing, province by provincs,
the scale and amount of temporary allowances at Eresent enjoyed by, or pro-
posed to be granted to, the non-Gazetted establishments in these varicus
departments in view of the prevailing economic stress ?

(c) Will Government make a similar stalement for the non-Gazetted
establishments under the Government of India, in- the various departments ?

(d) Are the Government aware that public feeling exists to the effect that
the pecessity for re-organization and more liberal salaries is much greater
in the case of these non-Gazetted establishments than in the case of the Impe-
rial and Provincial services ?”

The Hon'ble Mr. W. M. Hailey replied :—

‘“ (a) It is understood that the Hon’ble Member desires details as far
as available of the increased cost involved ir the almos{ universal revisions of pay
of ministerial, suhordinate and menial establishments at present being sanc-
tioved. The task of dealing with these revisions of pay imposcd and is
still imposing a very heavy burden on the Finance Department and thi+ Hon"ble
Member will doubtless agree with me that its energies shounld not be diverted
from the pressing necessity of dealing promptly with these revisions of pay in
order to work ont fignres in the exact form asked for by him. I therefore give
only such figures as are readily available and I hope they will provide substan-
tially the information for which the Hon’ble Member asks.

(b) Some provinces have introduced new rates of pay for these establish-
ments. Others have preferred to postpone actnal revisions of pay until they
have had time to make a more thorough examination of permanent requirements,
but have given as an ad intcrim measare a liberal scale of temporary 3
In some eases the figures quoted may be rcgarded as complete. In others oer-
1ain important establishments still remain to be dealt with. The figures of ap-
proximate additional annual cogt for the various provinces so far as available at
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present zre as follows :—
Rs.
Madras 92,00,000 (Tempo 17 sllowances).
Bu;niuy (excluding Police and menials) 78,60,000
Bengal (riniste:ia! e<tablishments only) .. 15,00,000 (Temporary lllow;noes)‘
Bihar and Orissa non-gazitted officers 18,00,000 ( ];)ittoA )
United Movinces 1,05,60,000
Punjab €9,00,000 (Approximate figure.
All not yet sanctioned.)
Burma 43,00,000 (Approximate figure.
. All not yet sanctioned.)
Central Provinees 49,50,000 B
Assam e 9,50,000
North-West Froniic: Province v 1£,50,000
Baluchistan (Police only) ... . 2,00,000
Toil .. 47550000

(¢) Corresponding figures for the principal establishments under the
Governmont of India are as follows :— :

Re,
Iraperic! Secretariat I, .. 4,40,000
Attached Offices (Simla and Dethi) .., 1,00,000

Telegraph Establishrients ... . ... " 84,00,000
Postal Establishments e 1,07,00,000 (Probsble figure not

yet all sanctioned.}
Survey of India 1,165,000
Civil Accounts Offices e 7,00,000
Railway Accounts Offices ... 7,217,000
Postal Acconnts Ofiices 5,00,000
Currency Offices e £,75,000
Press Establishments . 8,00,000
Subordinate Establishments in Rajputana
and Ajmer-Merwama ... . 64,000
Imperial Establishments in— ’
Madras ... . §,00,000
Bombay ... . 8,75,000
United Provinces e 1,60,000
Delhi Police ... [ 1,22,000
State Railway Establishment 2,50,00,000 (Increase over cost in
- 1814-15).
Total " 4,87,78,000

* .(d) 1t will thus be seen that the extremely laborious task of revising the
- ‘pay-of all ministerial, subordinate and menial establishments throughout fndin
" or granting substantial temporary relief is nearing completion and thut the
. totaladditional annual cost of the measures already sanctioned or agreed to in
3611.D 4
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principle amonnfs to at least 9 crores. These fizures do not indiegte that either
the Government of Indiz or provincial Governments on the whole have failed to
recognise the importance of giving relief to non-gazetted estublishments as well
83 to the im.crial and provincial services or that they have dealt with the prob-
lem in a spirit of illiberality. As against the figure of 9 crores which the revi-
sion of pay of thc ministerial and subordinate establishments has already
reached, the revision of pay of thie imperial and provineial services will Lave been
cowpleted for about 13 crores. ™

The Hon'bie Maharaja Sir Manirdra Chandra Nandi asked :~
Drorms 26, “(a) Isit not a fuct that the pattern of the uniform of Indian railway
Erropsmn, guards varies from 'ial of European and Anglo-Indian guards, and that the
Jnaian  quality of cloth used in the unilorm ¢f Indian guards is inferior to that of
guares. 1 . A .

Furopean and Anglc-indian guards ?

(5) What is the average cost of the uniforms of Indian and Eurcpean or

Anglo-Indian guards, respectively, for the hot and the cold weather ?

(¢) Isthere apy difference in ti:e goneral nature of work and responsibility
entrusted to-Indian guards and Burcpean and Anglo-Indian guards in the

Eastern Bengal Railway ? "

The Hon'ble Colonel W. D. Waghorn replied : —

““ (a) The pzitern of uniform of European and Anglo-Indian guards and
the quality of cloth differ slightly from the pattern and quality supplied to
Indian guards.

(b) The difference in average cost between the uniforms for European and
Anglo-Indian guards and Indian guards for the hot and cold weather amount
respectively to 10 annas and Rs. 3-2-9.

(c) European and Anglo-Indian guarde usually run 'in charge of the more
important trains as for example those carrying passengers and troops whilst
Indian goards usnally work goods and mixed trains.” -~

The Hon'ble Maharaja Sir Manindra Chandra Nandi asked :-

Remeval of 27. “(a) With referenceto Appendix (A) to the minutes of the meeting of

ol ome= the Committee on High Prices held on the 13th March last, in which reference

Sl ™5 is made to the objections of the Government of Bencal and some other local

o . Governments to the removal of control over inter-provincial movements of rice,
will Government state what precautionary mensures were taken, before removal
of the said control was decided upon, for the purpose of ensuring a buildirg up
of stocks against a possible shortage in the future, on which the Government
of Bengal Jaid stress ?

(b) Have Government any idea as tc how far such precautionary measures
have produced their desired result ?

() Will Government l1y on the talle their esrespondence with the Gove
ernment of Bengal on this question ? "

‘The Hon’ble Rac Bahadur B. N. Sarma replied : —

‘ (@) The statement at Apperiix (A) referred to by the Honle Momber
explaimed the attitnde of Local Governments towards a proposal to remove
inter-provincial control ever rice from the end of January last. In deference
to the opinions expressed by Local Governments the Government of India post-
poned the removal of this control till the Jat April, when it was considered,
after ageain congulting Local Governments, that its abolition would conduce to
the interests of India as a whole. At the same time in order to prevent drainage
of stocks it was decided that export of rice from India ovorseas should be alto-
gether prohibited except from Karachi where there were large quantities of
¢ joshi * rice which is munufacturcd only for cxport and is not consumed locally,

-
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.(b) Itis impossible to sux how fur ibe precautionary measure of restricting *

e!por‘l.s hae opersted to prevent a rise in prices or to Luild up stacks, but it is
& fact that Tudian prices of rice have been much below world prices through
out the year.

(¢) A copy® o[ the correspondence asked [or is laid ou the table.”

The Hon'ble Maharaja Sir Manindra Cbandra Nandi asked :-

28. “(«) Will Government make stalements showing, province by “f"'“'";“‘;{.,
province—

ﬂ u-
(i) the groulh of civil cxrenditure on salary and pension of officers Igs* sy

longing to the dillerent Imperial services, Provineial services
and the subordinate services of all grades, respectively, since
1601,

(¢) how much of the aforesaid growth of expenditurc is due to re-
organisation schemes sanctioned sinee 1911, in the casc of the said
services

(#i) the average annual costin pay and pension, entailed per- head of
the establishmert in the different Imperial and Provincial
services at the time when the last Public Services Commission
came out to India; and the variations actually brought aliout
therein by the re-organisation schemes recently sanctioned ; and

(fn) the sums that will have to be paid in a lump to the officers of the
diffcrent  services as a result of giving tctrmnectlve effect to the
recent reorganisation schemes ¥

(b) Will Government make statements, onesimilar lines, in regard to
establishments directly under the Government of India P

The Hon'ble Mr, W. M. Hailey replied :—

*“ (@) I lay on the tabls stplemcentst showing the growth of expendlture
on (1) pnncxpnl civil departments, including salaries bat excluding pensions
and (2) service pensions in the several provinces, during the period in question.
Separate statistics for salaries alone are not available.

(#1) The latest figures at present available are those for 1918-19. The
striking rise in cxpmdnture on salaries has iaken place since that year and is
mainly concentrated in the current financial year. My reply to the Hon’ble
Member’s previous question gives in a form as complete as pas<1b1e information
abont the additional espenditure involved in the recent revisions of pay”of
ministerial, subordinate and menial establishments, while the reply by the
Hon'ble Sir William Vincent to paragraph (b) of the question by the Hon’ble
Mr. Sachchidananda Sinha gives full details of the ecxpenditure involved in

. the revision of pay of the Iinperial and Proviacial services.

(#ii) and (iv) The collection of this information would involve a great deal
of time and labour and in view of the consideratious which I have stated in my
' answer to the Hon'ble Member’s question No. 25 on to-day’s list I trust that he
will not press for its collection at the present time.

(b) Figurest similar to those under (a) above, for the ‘principal Depart.

ments dircctly under the Government of India other than Pubhc Works, Rail-
ways and the Army, are also laid on the tabie.””

The Hon'ble Maharaja Sir Mlanirdra Chandra Nandi asked ;-

29, “ Will Government be t{;lwsed to make a statement showmg Jear Expentiare
Jy year since 1912-13, the incidence of expenditure (per head of population) i-"-"."""
from State funds on education, sanitation, medical relief, pelice, and s sy
 sgriculture in each provinee ?” proviass,

. © ONu included in thee Proceadings
4 Fids Appendis Gy
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The Tloa'ble Mr. Skafi replied :—

‘¢ The statement® is laid on the table. In sume cases the expenditure shown
is below that actually incurred, since the accounts do not always indicate, for
Education, Sanit:iion and Medical Relief, the coutributions mado {rom proviu-
cial revenues to local bodies for these purposes. '

The Hon’ble Maharaja Sir Manindra Chandra Nandi asked :—

20, « With reference to the staternent made in this Council in reply to a
question put by tho lewble Mr. Chanda on £7th August lnst, that the
recommendations made by the Committee on High Prices lave Leen given
effcet to, will Government state—

a) What steps have leen taken in the dilferent provinces towards
utilization of Co-operative Societies for the purchase and distribution of grain ;

(b) What the result has bec: of the 1ccommendation to the Railway
Board to consider the possibility of introducing on other Railways the .yqtu. m
of priority applications in force on the Greal Indian Peninsula Railway
The Hon’ble Rao Bahadur b. N. Sarm: replied :—

“ () As the organization of co-operative societies is a purely provincial
matter, ihe recommendation in question was brought to the notice of Local
Governnients and Administratious in April last for such action as they con-
sidered necessary. The Government of Tndia have no knowledge of whnt has

“been done in the various previnces.

(b) 1t was ascertained that suilable systems of priority registration were
used by otker railways when required and Government did not consider it
necessary to advise them to adopt the Great Iudian Peninsula Railway system in
detail.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi asked : —

31 *(a) Has the attention of Government been drawn to an advertisement

m appearmv in the Bengalee, dated the 22nd August (Town Edition), in which

nivarssy.

applications are invited for Professorships and Readerships of the Dacca
Tniversity ?

(&) 1f so, will Government state the reason why no applications are invited
for any Professorships or Readerships in Botany and Zoology ?

(¢) Is it a fact that the Caleutta University Commission in Chapter
XXXIII of their Report recommended the establishment of tlese two depart-
ments and remded them as ‘essential to establish at the inception of the

. University ’
() Do Govemm.cnt propose to ider the desirability of {ablishing
these two departments at the inauguration of Dacca University * "

The Ecn'ble Mr. Shafi replicd : —

** The auswer to (a) and (c) arc in the afirmative. Questions (J) and (d)
conld be more convenicntly put in the local Legislative Council, as the ecreation
of such appointments is one for consideration by the Government of Bengal ”

%51¢ }ex t)Iz Sir Debapracad Sarbadhikari asked :—

5“'.‘.‘;.3 82. “Will Government lay on the table the correspondence (if any is avail-

able) between the Government of Tudia and Provincial Governments relating
to the amendment of the Press Act ? ™

The Hon'ble 8ir William Vincent replied :—

* Local Governments and Admmutrntxom were addressed on the subject
in July last and the tion is under Government do not pro-
pose to lay f.heoorru'pondmoz on the table at present.”

® Not incladed in these Procesdings.
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“The Hon’ble Dr. Sir Debaprasad Sarbadhikari asked :—

83 “(4) Will Government Jay on the table a copy of the correspondence Righ com-
between the Secretary of State and the Government of India relating to theter Tndin.
appointment of {he High Comuissioner for India ?

(0) Have the recommendations of the moderate delegation for craation
of an Advisory Board to help the said Iligh Commissioner been considered ?

Xf 60, with what results# ¥~

The Hor'ble Sir George Parnes replied :—

¢ (a) The Government of India are unable to lay on tle table a copy of the
eorrespondence referred to, but they hope very shortly to publish a Press Com-
maniqué on the subject.

(b) The gacstion whether a Committee should be formed {o advise the
High Commissioner in respeet of certain branches of his work is under con-
sideration.”’

The Hon’ble Dr, Sir Debagrasad Sarbadhikari asked : —
34, “Will Goterniment lay on the table n copy of the repert of the Scere- Repertor

tariat Irocedure Committee together with details of ordess (if any) passed by esretariat

N . > ) N d Prooedurse

Government on their recommendations # Committee.
.

.The Hon’ble Sir William Vincent replicd:—
¢ A Resolution on the subject will be published in the Gazeite of India
shortly.
The Resolution will give a plete stat t of the r dations
contained in the Report and of the orders passed thereon up-to-date.
1t is not proposed to lay on the table a copy of the Report itseli.”

The Hon’ble Dr. Sir Debaprasad Sarbadhikari asked :—

35. “Will Government state whether they had any communication from the Aseeiste '
Becretary of Bta‘c relating to the appointment of an Indien to the Secretariat Ba'gh. b0
establishment of the India Office as recommended by the Crewe Comunittee 7 * Jiat_ 25tab-

the Iadis
Office.

The Hon'ble Sir William Marris replied : —

“ The Government of India were consulted generally on the Crewe Com-
mittee’s. repoit but they have received no communication with refercnce to the
special point mentioned in the question.”

The Hon’ble Dr. Sir Debaprasad Sarbadbikari asked :—
86. “Will Goverument lay on the table a statement showing the names of

v

Indian
Indian regiments now employed Leyond the Indian territorial borders » ” Tostmante
His Excellency the Commander-in-Chief replicd : —

« A list* of the Indian Begiments and Battalions serving beyond Indian
Perritorial Borders on the 13th September 1920 is placed on tke {able.”

The Hon'ble Dr. Sir Debaprasad Sarbadhikeri asked :—

87. “(a) Is it not o fact thatin the last two years of competitive examination Rearuis
for the Indian Medical Service the successful Indian candidates averaged Over diass o the
40 per cent, and that the number of such candidates has been steadily increas- Keda
ing since 1911 ? Borvics, *

(8) If s0, do Government propose to consider the desirability of altering
the proportion of 33} per cent which -is now allowed for recruitment of
Indians in that service #" -

* Vide Appendix H
851D ]
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Fis Excellency the Commander-in-Chief replicd :—

“ The auswer {o tLe first parl of the Ilon’ble Member’s question is in the
aflirmszlive.

Tt is not proposed at present to consider the question of altering the pro-
poriion.”

The Hon’'ble Dr. Sir Debaprasad Sarbadhikari asked :—

Py o 38. “ Are Government aware of the great discontent that prevails among

gers o th: wrhc Indian officers of the Indian Medical Serviee (femporary and permanent)

o varriee om account of the diflerence of pay between the Indian and Europenn officers
ci the service? What amon, if any, do Government propose to take in order to
remove such difference #*

His Excellency the Commander-in-Chief replied :—

< Government is noi awave of any grect discontent. Only one represer.-
tation ou the subject has beeu received. The sccond part does not therefore
arise.”’

The Hon'h'e Dr. Sir Debaprasad Sarbadhikari asked :—

Dovisod 89. “{«) Is ita fact that the remuncration of the Indian officer of the Tndian

:!m}n.mﬁ Medical Service who was perfanentiy appointed after 1st December 1918 was
e, Inasan revula‘ul by Arwy Instruction (India) No. 1313 of 1018, Am»eudxx 248, and that
Service. ¢ an improvement on the original rales of pay and a‘lowances and is
ably less tian L increased rates of pay offered to Liropean officers
ervice and 1o such Indian officers as were admitted to the Service before
December 19187

(&) 1 se, what action, if any, do Government propose Lo take in order to
remove b s state of things?”

Hs Excellency tie Commander-in-Chicf replied :—

¢ The repiy to the first part of the question is in the afirmative.
As regards the second part action bas already been taken and inereascd rates

of pay for all officers both Enropean and Indian of the Indian Medical Service
kave zlready been notified in A. I. Order No. 613 of 1920.”

The Hon'ble Dr. Sir Debaprasad Sarbadhikari asked :—
Eantoramt 49. “{4) s it a fact that under ‘Routine Ordsr of the Lines of Communica-

Memrpe ™™ tion, Mesopotamla Exjeditionary Force, ' Asiatic races have been debarred from
taziz.
applying for any post-war civil emplovment in Mesopotamia, and that Inian
Medieal Service officers or any Indian caunot get any higher civil

employment there ?

(1) 1f the answer be in the aTirmative, what steps, if any, do Goverament
propose to take in the matterr”
His Excellency the Commander-in-Chief replied :—

¢ The Hon'ble Member’s attention is invited to the reply given to the
Hon"ble Mr. Sastri’s question regarding employment of Indians in Mesopotamia
at the meeting of this Council held on 8th September 1920,

The Hon'ble Dr. Sir Debaprasad Sarbadhikari asked :—
oot 41, “Will Government state the funct'ons of the 8pecial Burean of Inform-

BZmmuln ation and the anuual recurring cost of its maintenance, mclmlmv the salary
of the officer-in-charge ? "'
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The Hca'ble Mr. 4. P. Huddiman replied :—

" ¢ The fanctions of the Speeial Bureau of Information are to collect and
collate information regarding Belshevik activitic. hoih from snurces ontside
as well as in India itselt, to counteract the gpread of Bolshevism in India, aud to
combat the activities of Bolshevik agents directed against India.

The annual cost of the Bureau, including the salary of the officer in chargs,
is estimated at Ks. 91,710.”

The Hor"le Mr. Surendra Nath Eanerjea asked : -

42. “(«) What is the definite peliey Government contemplate pursning in 52%img 2"
the near future in regard to the sanitary housing of the working classes and the sasss
nature of the co-operation they expeet from all large c¢mployers of labour
including the Stale ?

(b) Bave any Provincial Governments heen temporarily subsidised with
the view to enable them to stimulate the ercction of sanitary dwelling houses
for the working classes #

(¢) 10 so, which arc the Provincial Governments that have heen so
subsidised and what are the amounts respectively alletted to them? ”

The Hoxn'ble Hr. Skafi replied :—

*‘ (a) The subject of housing of the working classes will, according to the
les proposed under the mnended Government of India Act, be a provineial
subjeet. The Government of India, however, have recenily made suggestions
regurding this subject to the local Governments and I shall be glad to show the
Hon’ble Member a copy of the papers.

(b) and (c) The Government of India have had no occasion to consider
any applications from local Goverrments for subsidies for this parpose and, as
glready siated, the subject is likely to b2 classed as provincial. The Hon'’ble
Member, however, is no doubt aware of the large scheme which is being initiated
in Bombay. The Government of India are advancing Rs. 50 lakks during the
current year and will advance a farther Rs. 50 lakhs in 1921 towards this scheme.
They also last year placed at the disposal of tie Government of Bombay a sum
of Rs. 5 lakhs {o meet demands for assistance from Co-operative Housing So-
cieties ready to carry out approved schemes of construction and have permitied
advances to be made at a lower rate of interest than 5% per cent in cases where
that local Government considered that strong grounds existed for such a con-
cession.”’

The Hon’ble Mr. Surendra Nath Banerjea asked:—

43. “(«) What is the magnitude and dead weight of war stocks of allﬁ.nmt.
descriptions Iying unrealised o tiic Lauds of the Government at present and
what js their market value ? . .

(5) Have Government estimated the amount of national capital that
would be unlocked for employment by the State and by the trade generally if
the market valuc of these stocks is speedily reali ed 7'

The Hon’ble Mr. W. M. Hailey rcplied :—

¢ (a) The following explanation will, I think, make the matter clear to the
Hon'ble Member. During the course of the war we purchased for His Majesty’s
. Government a very large amount of stores making of eourse equivalent recover-
‘ies from the Home Government on that account. At the end of 1918-19 the
 umount of - storcs purchased on behalf of the Home Government for
which adjustments had still to be made was £25 million. X considerable portion
of this would ordinarily represent surplus stores payable to the Home Govern-
_ment.. Oving. however, to the present conditions in Mesopotamia a consider-
‘able portion of these stores will still be required and it is not therefore possiblo
) tely to classify them as a surplus and provide for their disposal. The Home
Government has sent out a special Commissioner to India to advise us ou thewr
1}
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hehalf, and where it is possible definitely {o classify stores ‘2s surplus, thess
are being disposed of as rapidly as possible. For the most part the actual
machinery of disposal is the Board of Industries and Munitions of the Govern-
meni of India, but some small pertion is being disposed of by the militury autho-
rities. Al sums realized by sach disposals are of course placed to {he credit
of the Home Govenument, as under our existing system of acconnts we obtain
i advance eredits fer them agninst purcheses wmade by uws. As will be scén,
it wouid not be possible te supply more precise figures until we are awar of
what the final requirements of Mlesopotamia are as against the remaining stores ;
angd in this connection it must be remembered ‘that troops held by us ‘in India
at the expense of the Home Government also consume a cerlain portion of these
stores. As regards surplus stores, the property of the Indian Government,
theze are comparatively of minor amonnt and merely represent stores purchased
during the Afghar and North West Frontier Province operations in advauce of
retual requirerrents.  These are heing utilized to meet demands daring the pre-
sant vear, an equivalent debit, of course, heing made to the military badget. To
this extent they simply take the place of purchases which we should in any caso
have had to make against that budeet. 1 conld not give a definite figuré of their-
amount until we finally close the accounts of 1919-20.

(b) As explained above, recoveries on account of the stores purchased for
His Majesty's Government will form a credit ta that Government and not to the
Gevernmert of India. *?

The Hon'ble Sfardar Bakadur Sardar Sunder Siugh
Majithia asked :—

Neartag ot 44 * Will Governinent state what decision has heen arrived at on tho
mpiom ey, reprosentation of the Chief Khals® Diwan regarding the wearing of the

L

'

L

¢ Kirpan.” a religious emblem of the Sikhs, by His Majesty’s Bikh soldiers in
uniform >*

His Excellency the Commander-in-Chief replied : — .

‘ In recognition of the loval and distinguished services réndered by Sikh
soldiers in the Great War, Governfnent has heen pleased to sanction the wearing:
of the ¢ Kirpan ’ by Sikh soldiers both in uniform and plain clothes while serving:
on thé active list. .

Execntive orders on the subject will be issned when certain details such as

the pattern to be adopted and the method of wearing the * Kirpan, * which are
row under consideration, have been seitled. *’

The Honble Sardar Bohadur Sardar Sunder Singh

Majithia asked :— : e
45. "'(a) Are Government aware that there is very great discontent amongst

the gazetted oiticers of the Provincial Police Service throughout India and. thag

thie discontent is due to the terms of the time-scale of pay which has been
sanctioned with effect from October, 19197

(8) Is it not a fat that the practical effect of the new scalo of pay will be
to penalise instead of to benefit, approximately 90 per cent. of the officers to the
exte'ng of a stoppage of incremental pay ranging over periods of from 2 to 8
years :

(¢) Isitnot 8 fact that the halance of 10 per cent of the off h
benefit by the new scale do so only to the extent of gﬂpet cent of their IS:I:P:

..
The Hon'ble 8ir William Vinoent replied :--
* (a) Government are awar¢ that there is discontent on this point and ib

matter is receiving attention. A
(b) aud () Government have no information on these pointa, »
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The Monble Sardar Bakadur Sardar Sunder Singh

MEajithia asked :—

46. *(a) AreGovernment aware that one of the causes of discontent in the Ths Zrovin:
gazetted gradcs of the Provincial Police Bervices is the new method of local B2geria
recruitment Lo the Imperial Police Service ? Borviss.

(b) 1s it a fact that the claims of the Provineial officers to promotion to
ihe Imperial Service are overlooked in favour of young men appoiuted directly
to that service ? . v

(¢) 1s it a fact that in making appointments to the Imperial service—

(i) preference is given to men with Military service in the late war ;
(i) the services rendered to the Empire during the war by the
nizmbers of the Provineial Police Services in their capacily as
police officers is not taken into acconnt ; and
(1ii; the fact that many Provincial Police Officers have served in a
military eaps- ity in previons campaigns does not receive the same
consideration as is given to military gervice in the late war 1

(d) Do Government propose to reconsider the question of appointing
Indians tothe Imnperial Police Service to the same extentand proportion ae in
the case of the Indian Civil Service ?

(¢) Do Government propose to consider the question of reserving at least
half of the vacancies in the Imperial Police Service for the members of the
existing Provincial Police Services ?”

The Hon'ble Sir William Vincent replicd : —

¢“ (a) Government havé received no representations to this effect.

(b) The answer is in the negative. A certzin number of appointments,
11 per cent. of the total number, are recruited by promotion from the provincial
service.

(c) (1) War service in the Great War is a recommendation, but sclection has
not Leen confined to those who have rendered such service.

(i) This is a factor which has doubtless been taken into consideration
Ly local Governments but the Goverument of India can give no
exact information.

(iti) Government have no information.

(d) Usnder rceent ovders appointments in England will generally be confined
to European British subjcets, though Indizuis may be so appointed in exceptional
cases. Appointments in India will be fillad by persons domiciled in British
1ndia of parznts habitaally resident in India and not established there for tem-
porary purposes only. The proportion of appointments to be recraited from
Tudians will be 33 per cent. (§  of this fizure being by direct recruitment and 3
by promotion from the provineial serviee) except in the case of Burma and .
North-West Frontior Province. There is at present no intention of reconsider-
ing this percentage. ~

(e) 'The answer is in the negative.”’

The Honble Sardar Bahadur Sardar Sunder Singh
Majithia asked :—
47. “(a) Have recent announcements been made by some Provincial Gov-
ernments raising the pay of non-gazctted subordinate Police Officers wherchy:g! wasce of
these officers are now admitted to the rank of second class officers for theomeers
purposes.of drawing travelling allowance ? :

" (%) Do Government propose to treat Deputy Buperintendeute of Police
(hitherto trented as sccond class officers)-as first class officers ? *

851LD 6

.
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Tke Hon’ble Sir William Vincent replied :—

“(a) The pay of nou-gazetted subordinate police officers has been raised
in most provinces and the revision may Lave hod the effect suggested by the
Honble Member.

(b) This is a question with which Provincial Governments ure competeut to
deal nuder their increased financial powers, and the Government of India do
uot propose to issuc any instructions.

Tre Hon’ble Mr. Srinivasa Sastri asked :—

48. “ (a) Is it a fact that the Punjab Government has been enjoined * to
consider the cases of persons who Lave been left in want through the death or
permancnt injury of their supporters at Jallianwala Bagh, and to supplement,
if necessary, any assistance that may have been rendered to such persons by
loca! charity organisations ? :

{b) Will Government state (i) the nuber of cases in whick the Punjnh
Government Lave rendered such assistance, (ir) the greatest amount, the least
amount and the average amount of such assistance ?

(¢) Will Government state in the case of Europeans who were murdered or
injured (/) the total amount that has Leen paid as relief to their dependents cr
compensation to themselves, (if) the greatest amount, the least amount, and the
average amount of such paymeunt ¢

() Will Government state the amount that was offered to Miss Sherwood
as compensation ? :

(e) Will Government state (i) the number of cases in which relief or
assistance has been afforded by local charity organisations, (ii) the extent of
such relief or assistance ? "

The Hon'ble Sir William Vincent replied :—

¢ (a) Yes. .

(b) and (c). A statement® is laid on the table.

(d) Rs. 50,000 were awarded as compensation to Miss Sherwood, but a sum
of Bs. 1,500 only, representing the value of property lost, has been paid to her.

(e) Government have no information. An officé of the Sewa Samiti was
open for several months in the city for the distribution of relicf. **

The Bon'ble Mr. Srinivasa Sastri asked : —

49. “ (¢) Does the following sentence occur in paragraph 40 of the Governe
ment of India’s Despatch to the Secretary of Btate on the Report of the
Disorders Enquiry Com:mittee, dated Sirala, the 3rd May, 1920—

* Nevertbeless, the Gevernment of India consider that the arrest and detention for long
iﬂid! of so wany fervovs, ard jasticolarly of Dr. Kedar Nath, Mr. Gurdial Singh, Dr.
lorohar Lal a- d six lawyers of GunLq,nr, were s serinus crror, ai.d while they do not overlonk

the d:fficulties of the situxtion, they ure constrai i
taken in these cases ’
() Will Government state whether the Punjab Government or the

officials responsible have icated or propose to communicate to the
gentlemen named above their regret for the annoyance and injury caused to
them and their relatives 7

The Hon'ble Sir William Vincent replied :— .
) “(a) Yes. -

(b) As far as the Government of India are aware, the answer is in the ne;
tive, but they ure in commmication with local Government on th j tbeup.
arrests and detentions, and final orders have not yet be':l ;:ne:l.gbm of

® Vide Appeudix 1.

d o express their dis-pproval of the action
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The Hon'ble Mr. Srinivasa Sastri asked :—

50. “(+) In the recent reorgauisation of Ligher services was it recognised DiSwances
as a fundamental principle thai officers recruited in Indiaand those recruited fgorafies in:
in England, doing the same class of work, should get the same salary, and that Eifiard ¢
those recruited in Burope should get an overseas allowance in addition ?

() If 80, will Government state whether an exception is made in the
case of the Indinn scrvice of Engincers by the grant to Europe-recruited Engi-
neers of a special technical allowance of Bs. 75 a month beside. the overseas
allowance ¥ If so, why?

(¢) Are Government aware of tl. fact that this has caused great discon-
tent amorg India-recruited Eugineers ?

(d) Is it a fact that, the last Public Services Commission expressed them-
selves assatisfied that the training given in Jundian Colieges of Ergineering is
adequate to the needs of the higlier brauch of the service, and that India-re-
cruited Engineers have acquitted themsclves with credit in all branches of the
service and have risen to high administrative rank ?

(¢) Have Government considered the question as to whether this recogni-
tion, by means of a special technical allowance, of superior professional quali-
fication in Europe-recruited Engincers will not place the India-recruited En-
gineers at a disadvantage, first, when the latler have to cxercise official autho-
rity over the former, and secondly, when the claims of the two classes of
officers come into competition for selcction posts 7
7T he Hon’ble Rao Bahadur B. N. Sarma replied :—

¢ [ {oke the Hon’ble Member’s questions in order :—

(a) This principle has been adopted generally in the case of Impenai Ser-
vices.

(b) It is the cast that a technical allowance of Rs. 75 2 month has been
granted to Europe-recruited Engincers, Baropean or Indian. This allowance
is granted in recognition of the superior professional gualifications obtainable
in England, and it must also be recognised that the Europe-trained Engineer
has generally a higher market value than the Engincer trained in India.

(c) The Government of India have received a copy of a tclegram addressed
to the Secretary of State by the Indian College Engineers Association protest-
ing against both the overseas and the technical allowances. A similar protest
has also appeared in the Press. They ere not, however, aware, that the insti-
tution of the technical allowance has caused serious discontent among India-
recruited Engineers.

(d) The answer is in tbe affirmative. At the same time the Public Services
Commission advocated the continuance of a considerable recrnitment from
Europé. .

(¢) The Government of India do not apprchend that the authority or pros-
pects of promotion to administrative rank of India-recruited Engineers will be
in any way prejudiced by the introduction of the technical allowance. *’

The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer asked :—

51, “(a) Are Government aware that over sixty grain merchants of Jub- graa
b:;}:o're Cantonment have been ordered to comply witt’l;irertain instructions :nd E;":E
shift to a particular street and that their appeal to the Cantonment Commit B
was declined to be read ? pecatfo munittee

(8) If not, will Government make cnquiries ?

(¢) "What steps do Government intend taking in the matter ? *
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His Exczllency the Commander-in-Chief replicd :—
‘“ (@) Govermnenl are not aware of the allegations made.
(b) and (¢) Enquiries will be made. The steps which will be taken must
depend on the resulis of the enquiry. '
The Hon'ble Khan Bakadur Ebruhim Haroon Jaffer asked : —
Homorial 52, “ (7) Have the cultivators of lands situated in the Cantonment of
S vaor Saugor sent a memoriai to the General Officer Communding, 5th Mhow Divi-
Gantonment. 5in in June last ¢
(&) If so, will Government place a copy on the table ?
(¢) What action Las been taken to give eflect to the prayers in iLe
meworial 7’
His Excellency the Ccmmander-in Chief rcplied :—
¢ (a) The Governmeut of India have no information on the subject. If
the memorial was addressed to the General Officer Commanding it would be dis-
posed of by him ; if addressed {o the Government of India through the General
Officer Commanding it n:ight be withheld by the latter undor the rules for the
snbmission of petitions. The Government of India o not propose to interfere
with the discretion of the General Officer Commanding.

(b) and (c) do not therefore call for a reply.
The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer asked :—
Queapation 53, “(a) Is it a fact that in certain cantonments an unqualified undertaking
e we’ in writing is taken that no bungalow, if sold, will be cccupied by the owner, but
et 3.3:' that it will always be available for occupation by a Military Oflicer on duty ?
mema. (b) Has this procedure been approved by Government ?
(c) If so, why ? ”
His Excellency the Commander-in-Chief replied : —
¢ (a) The question docs not contain sufiicient specific information to enable
either an answer to be given or enguiries to he made. '
(b) This procedure has not bzen approved by Government.
(¢) does not therefcre erise. '’

Tke Hon'ble Khan Bakadur Ebrahim Haroon Jaffer asked :—

;té-_:_:‘ ot £4. “Will Government lav on the table a statement showing the number
uag " of people in the different provinces who Lave renounced honours and titles and
™ returned medals conferred on them by Government, and who have resigned

their hozorary and stipendiary posts, a5 a mark of dissatisfaction at Govern-
went's pelicy in connection with the KLilafat and the Punjal) questions > »
The Hon'ble Sir Wiliiam Vinecent rcplied : — ’
¢ The informaticn, as far as it is available, is contained in the statcment®
laid on the table.”” !
TLe Hon'ble Khan Bahadar Ebrahim Haroon Jaffer asked :—
Ssntary 55. “ (a) Has the Lahore Cantoniment Civil ‘Area been inspected hy the
maret  Medieal Authorities from time to time, with a view to making suggestions for
Gozormen, sanitary improvements ? ’
(5 If eo, will Government lav on the table the roports (if any) of the
Aledical Authorities regarding such inspection ?
(¢) What steps have been taken so far for the ssnitary improvement
the lahore Cantonment Civil Area ?” provement of

- * Vide Appendix J.
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Fis Excellency the Commander-in-Chief replicd :—

““ (@) All cantonments are regularly inspected by the medical authorities,
and suggestions put forward, from time to time, for sanitary imprevements.
Lahore Cantonmert is no exceplion in this respeet.

(b) 1t would not be in the public interest to make public such reports.

(c) Steps have been taken to carry out such improvements in the sanitary
condition of the Luhore Cantoument, both Civil and Military areas as are const-
dered urgent, and funds have been provided jor the work during the current
finzncial year, ”’

The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer askea :—

§6. * (a) 1s any expulsion order against Lala Naraindas, B.A., LLB., of §atseflan
Jullundur Cantoument still in force ? If so, how long is it to continue ? Juilundur,

" (6) Do Government intend now {o reconsider the casc and cancel the -
order ?" -

Hic Excellency the Commander-in Chief replied :—

.**The Government of India rcceive no official information of what indi-
viduals are cxpelled from Cantonments. The Appellate Authority is provided
for in Schedule V of the Cant t Code. "’

The Hon'ble Khan Bahadur Ebrahim Baroon Gaffer asked:—

57, “What is the amount (if any, of the interest for gone Juring the last mtarest
official year by Muhammadan investors on Government segurities and on [k
Postsl 8avings Banks deposils P Toveaters oa

The Hon'ble Sir George Barnes replied i—

““In so far as the question concerns Government Secaritics, it is not possible
to furnish the information asked for. The amount of intcrest forgone by
Muhammadun investors in respect of deposits in the Post Office Savings Banks in
the year 1919-20 was Rs.-4,253-10-4."" .

The Hon'ble Rai Sahib Seth Nathmal asked :—

58, “(a) Is it a fact that therecently sanctioned scales of revised pay forT®e .. -
members of the Provincial Civil Service, are not uniform in all provinces, and Exgepsive ||
that in some provinces the scale fixed for the Executive officers is lower than Serviee
that for the Judicial ofticers ? :

(8) Will Government state the different scales fixed in different provinces
for these two branches of the Service ?

(¢) Is it a fact that the main ground on which the scale has been revised
is the increased cost of living and, not purely considerations of supply "and
demand ?

. (:d) 1s it a fact that before the recent reorganization, officers of the Execut~
ive branch of the Provincial Civil Service were placed on an equal footing
with those in the Judicial branch ?

(e) What is the reason, then, that the scale now fixed for the- Executive
officers is lower than that for the Judicial officers ?

(/) Dothe Government of India propose to consider tﬁe question of isso-
g instructions to Locs! Governments to adopt a uniform scale of pay for both
branches of the service 7'

L6.LD 7
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The Hon'ble Sir William Vincent replied :—

“(a) Yes.

(b) A statement® is laid on the table giving all the information available.

(c) The increased cost of living was of course an important factor but the’
Hon'ble Member'’s attention is invited to paragraphs 63 and 64 of Chapter XII
in Annexure X of the Pablic Services Commission report. .

(d) No. Judicial ofticers in most provincos had the prospeei of reaching
a higher maximum. The Hon’ble Member’s attention is invited to a statement
already laid on the table in reply to another question.

(¢) The Hon'ble Member's attention is invited to the paragraphs of the
Public Services Commission Report referred to in the answer to (c) ahove. -

(f) The answer is in the negative,””

The Hon'ble Rai Sakib Seth Nathmal asked : —

Towelag 59, “{s) Is ii a fact that members of the Provincial Executive Service are
ofte . required to tour about in the country, and it is necessary for them to maintain
.orse and a canp establishmeat at their own cost ?

(8) Xf s0, has this fact been taken into ccneideration in fixing the revised
scale for this branch of the service ?"

The Bon'ble Sir William Vincent replied : —
‘“‘(a) and (b) Members of the proviucial executive service are as a elass

touring officers. The expenses incidental to such touring are entirely distinot
from rates of pay and separate provision is made for them.’’

The Hon'ble Rai Sahib Seth Nathimal asked :—

Pay of Exe 60. “(a) Are Government aware that in some Pprovinces, e.g., Central Pro-

.:_:;-F- vinees, some of the members of the Executive hranch of the I’rg\'inciul Service

degress.  who are admitted before the recent reorgavization pussess Law Degrees similar
to those possessed by Judicial officers ?

(5) Has this fact heen taken into considcration in fixing the revised salary
of such Executive officers in the new socale * 4

of the
Racecntlve
Branck.

(¢) If not.do Government propose to issue instructions to local Govern-
ments to fix. for such officers, the same scale of pay as that fired for the
Judicial afficers ¥

The Hon'ble Sir William Vincent replied : —

v ‘(o) Yes. . i

(b) Special qualifications of individual officcrs cannot be taken into con-
sideration in fixing general rates of pay.

(c) The answer is in the negative. The pay of provincial service officers
is mainly a matier of provincial concern and Government have no intention of
laying down uniform instructions for all provinces.’”

The Hon'ble Rai Sahib Seth Nathmal asked ; —

Pormasien 61. “() Is it a fact that in many of the provinces, e.g.
SE2 e two branches of the Provincial Service gnee formed't'.h?:tmne] :rg:'i:) m

that when different cadres were formed for the different lranches s; intment
to the two branches were mostly made without i i
fo the two ” y out consulting the wishes of the
() If so, was this fact taken into consideraticn i i i
these officers of the Executive branch in the rcvisled l:leﬂ?xm‘ the siwes of

(¢) Do the Government of India propose to consider the quest; issu-
ine instractions to Local Governmr nts to give to these Bxecu?.ivc ogo:fn“t.'}?g
optien to apply for transfer to the Judicial branch of the service > »

® Pide Appondix K,
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The Hon'ble Sir William Vincent replied : —

““(a), () and (c) These are matters entirely within the competence of local
Governments to deal with, and it is not proposed to issue auy instructions to
them.” %=

The Hon'ble Mr. Rama Rayaningar asked :—

62, “(«) What s the estima!ed extraannual expenditure which the Govern- mersass ot
ment of Traia and the Provincial Governments have to incur in giving effect the Todian
to the recent recommendations for the increase of salaries to the lndian and i’?w‘:‘naiﬂ
Provincial Civil Services? ) Servicse.

(6) How much does the increase in the case of salaries below Rs. 200 per”

mensem amount to annually and how much in the case of salaries of Rs. 200
and upwards per menser * '

The Hon'ble Mr. W. M. Hailey replied :—

(@) The Hon’ble Member is referred to para. (U) of the ‘answer by the
Hon’hle Sir William Vincent to a question by the Hon’ble Mr. Sachchidananda
Sinba.
(b) No Member of a Previncial or Tmperial Service now draws less than
Rs. 200 per mensem, the minimum being Rs. 250.

The question therefore does not arise.”’ ‘
The Hon'ble Mr. Rama Rayanirgar asked : — L

63, *“(ad Will Government state how much on the whole are elections to Rsttmated
the Reformed Councils estimated to cost to the State ? Hiomaso. fhe

(b) Has each Province and, administration to pay for the eleetion of its Ponnei
representatives in the Legislative Assembly and Council of State? Or will the
Government of India bear the cost of election to the Chawmbers of the Indian
Legislature ? * .

The Hon'ble Sir William Marris replicd :—

“‘The cost of all elections is debited at present to p:ovincial revenues, and,
as elections for the Indian and provincial legislaiures will be a provincial subject,
will continue to be so debited under the Reforms Scheme. I would suggest there-
fore that the Hon'ble Member should apply to the local Governments for the
information which he requires. The Government of India are not themselves
in a position to supply this information.’

The Hoa'ble Mr. Rama Rayaningar asked :—

64, “{a) Isitafact that in the Senates of some Indian Universities the Fenews:
elected fellowships have been monopolised by certain olasses of people 1o the S ="
exclusion of other classes ?

(b) How many of the clected fellows of the Senate of the Calcutta Univer-
sity are Muhammadans, how many of those of the Punjab University are Sikhs,
and how many of those again of the Madras University are non-Brahmins "

The Hon'ble Mr. Shafl replied :—

““(a) So far as can be ascertained judging from the names shown i
Jatest available calendar, there are, out of fl tgta.l of 86 elected Fellov\?vz lx;la &z
Univorsities of Calentta, Bombay, Madras, the Punjab and Allahabad, 41 Brah-
mans, 26 non-Brahman Hiudus, one Muhammadan, 13 Eutopeans and 5 Parsis
There appear to be four vacancies, as the full number of elected Fellows shonld
be 90. "The information is not available regarding the Senates of the other
Uuniversities. - - &

(b) The number of elected Fellows of the denominations and'in the Senaies
.named is in each case'nil. This information also is deriv ‘n'“am,

‘source as ttet given in the reply to (a).” ¥ derived from the
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The Hon'ble Mr. Ra:aa Rayaningar asked :—

65. “Wili Goverument state what amounts are spent in the different pro-
vinces on scholarships and fec exemptions, tie special hostel system, instruetion
in industries, special training facilitics, and special inspeetion which are referred
to in the Seventh Quinquennisl Review of the Progress of Iducation as the spe-
cial meesures adopted for bringing aboriginals and depressed classes to school ?

(5 Do Government propose to consider the desirability of constituting &
few special Government of India scholarships to enable promising students from
the depressed classes to prosecute their studies in English Universities? ™

The Hon'ble Mr. Shafi replied :—

*(a) Local Governments will be asked {o supply the inforination. But it
is anticipated that its collection will be difficult.

(b) As education will be a transferred provincizl subject, after the
initiation of reforms, it will be open to local Governments to institute such
scholarships.”

The Hon'ble Mr. Rama Rayaningar asked : —

Rost housas 66 “(a) Isit a fact thatinsome provinces, rooms in choultries (i.e., rest-
ors. Touses) for travellers, built and maintained by Local Boards arc reserved for

fares
Scuth
Radl

higher caste Hindus only to the exclusion of the bona fide travellers belonging
to the so-called lower castes whatcver their station in life may be *

(7:'\ If, tlie answer be in the affirmative, do Government propose to con-
sider the feasibility of putting a stop to this differential treatment and making
provision for the adequate accommodation of bona fide travellers of all classes
of people 7
TLe Hon'ble Mr. Shafl replird :—

“(a) The Governroent of India have no information on the subjeet.

(b) The question does not arise.”’

- 'The Hon'ble Mr. K. V. Rangaswami Aiyangar asked :—

67. “(a) Have the Bouth Indian Railway Company increased their 1st, 2nd

‘1'&.4‘;’:. and 3rd class passenger fares by Mail and even by ordinary trains by 50 per

cent. in many cases, while other Railways huzve not done so ?

(b) Have the Company also increased the price of their coaching guide
from 2 anas to 8 anuas, while other Railways still sell them at 2 annas

The Hon'’ble Colonel W. D. Waghorn repliad :—

“(a) The South Indian Railway have increased fares within the maxi-
mum of their rates as suggested in the Hon’ble Member’s question, bat the
Honble Member is mistaken in thinking that it is alone in this respect.

(b) The price of the South Indian Railway Coaching Tariff is four annas,
but it is the same as that charged by the North Western Railway for their similar
publication. Some of the Railways scll copies of their Coaching Tariffs at two
annas cach.”

The Hon’ble Mr. K. V. Rangaswami Aiyangar asked : -

oommete- €8. “(n) Is it a fact that 1st, 2nd and 3rd class
3'_-52-:.»- greatest difficnlty for want of sufficient accommodasion in tine m:l&:

Railway, and that on many days a notice Board stating- * No room in th

;!nd 2nd L:d“o':; to-.td:g -n;i {A;«moa?wq' is hung up in the Bnguirynom;l::
gmore 8| er ons 80, overnment {

remsedy this state of things § Fropose {0 fasue order to
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(b) Is it a fact thal whilc ofher Railways provide sufficieuf and separate
accommodation for ladies iu the 1¢! and 2nd classes, no such accommodation is
provided. in the South Indian Railway ? If so, do Govcrument propose to
direct the Railway to provide the nccessary accommodation ?

The Hon'ble Colonel W. D. Waghorn replied :—

“‘(a) The notice board refers solely to the Ceylon Boat mail in which accom-
modation is sirictly limited. The South Indian Railway are unable to run ad-
ditional trains to relieve the situation until the engines alrcady indented for from
England have been received. .

(b) The South Indian R=lway provides separate accommodation for ladies
in the first and second classes on all trains advertised to carry first and second
class passengers, provided that 24 hours’ notice is given to the Station Master
of the station from whick the train staris,”

The Eon’ble Mr. K. V. Rangaswami Aiyangar asked : —

69. “Are Government aware that the South Indian Railway Company and speetar sea
the Great Indiun Peninsula Railway are levying a special fee for the registra- % pantn®
tion of berths ? If so, will Government refer to the sections of the Railway oTbanns.

Act under which such a fee can legally be levied ?”

The Hon'ble Colonel W. D. Waghorn replied :i—

¢ The answer to the first part of the question is ¢ yes.’ It has been laid down
in the courts that a Railway Company is entitled to reserve accommodation for
passengers and there is no provision in the Railways Act, 1890, which prohibits
the Railway Company from making payment of a fec a condition of such re-
servation.’! A

The Hon'ble Mr. K. V. Rangaswami Aiyangar asked :—

70. “(a) Is it a fac! that the Booking Offices of the South Indian Railway pocxiag
in the town have either béen closed or ordered not to issue tickets to passen- Smgmjen
gers? If s0, do Government propose to direct the Company to re-open them? e,

(8) Is it a fact that restriction on booking of goods still continues in the
South Indian Railway and that people are asked to apply to the Company
when any articles are intended to be booked and allotments are made long
after applications are made? 1f so, do_Government propose to call on the
Company to remove such restrictions ?*

The Hon'ble Colonel W. D. Waghorn replied:—

- %(a) The South Indian Railway has no passenger booking office at present
in the town 4f Madras. Two existed some years ago, but were elosed and it is
ot proposed to reopen them. . R

(b) The facts are as stated in the question. The restriction is due to the
shortave of engines aud wagons and steps have been taken to remedy this.”
3NLD ) , ) 8
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The Hon'bic Mr, Mohammad Ismail Khan asked :—

71." (a) Isita fact that to mect the increased cost of living, allowances
have been sauctioned for non-gazetted officers and men inalmost all the provin-
ces of India ®

(b) If so, will Government lay on the tsble a slatement showing the
scale at which such allowances have heen sanctioned in each province ?

(c) Isita fact that the Government of Bengal have approached the
Government of India for a similar allowance for non-gazetted employees under
tie Government of Beagal ?

(d) If so, is the scale similar to that given in other provinces or lower ?
If lower, do Government propose to cousider the question of sanctioning a
scale equal to that sanctioned for other provinces ?

{e) Are Government aware that 1iuch dissatisfaction is being felt among
the non-gazctied officers of Bengal owing to the delay in sanctioning the
alluwance ?

(f) Is it intended to give retrospective eftect to the scheme when sanc-
ticned "

The Hon'ble Mr. W. M. Hailey replied :—

“(a) T would refer the Hon’ble Memb:r to part (b) of my answer to the
question by the Hon'ble Maharaja Sir Manindra Chandra Nandi.

(b) A statement” is laid on the tabi: showing the scale of allowances sanc-
tioned in the three provinces which are for the present postponing actual revi-
sions of pay. . . .

(c) and (¢) The Governmnet of Bengal submitted proposals on the 29th
July 1920 for the grant of allowances to all ministerial officers, and thesc were
sanctioned by the Government of India on the 21st August 1920.

(d) As the Hon’ble Member will see from the statement the scales vary in
the different provinces and an exact comparison is not casy. In any casc the
Government of India would not be justified in going beyond the rates which the
local Government consider to be sufficient.

(f) The scheme Las effect from 1st April 1920.”
Tbe Hon'ble Mr., R. D. Tata asked :—

72. % What is the total amount of Reverse Bills including Post Office
money orders sold since the issue of the Report of the Indian Currancy and
Exchange Committee ?

(5) What were the resources in England from which the payment of these
Bills was met 7

() What is the total amount of sterling repources usod up up to date in
meeting such Bills ?

(d) What was the book value in rupecs as on the lst January 1920, of the
sterling resources gp used up ? .

(¢) What were the nett proceeds in rupees of snci"sales in India ?

(£) What was the deficit shown by such proceeds as against the book-
value ?” :
The Hon'ble Mr, W M. Hafley:replied :~

“Tt will be convenient if I were to take the Hon'ble Member's questions in
tvo parts, namely, (1) those which refer to Beverse Bills and (2) those which

*Fide Appendis L.
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refcr to money orders :—

* (1) The total amount of Reverse Bills sold from the 1st February till the end
of - August 1920 is £45 million, of which £404 million was found by the sale of
British ‘Treasury Bills held in the Paper Currency Rescrve, and th- balance
from the Beeretary of State’s treasury balances. The book value on the 1st
January 1920 of the British Trcasury ‘Bills in the Paper Currency Reserve so
sold, converted at Bs. 15 to the pound, was Rs. 603 crores. The proceeds realised
in India in respect of these Reverse Bills amounted to Bs. 373 erores. The differ-
ence hetween the book value and this last named sum is Rs. 23} crores.

(2) The total amount of money orders issued from the 1st February to the
end of June was £3 million. The payments on this account in England were
made from the Seeretary of State’s treasury balances for which there is no book
value, but for the purpose of conversion in the Governme' ! accounts from
sterling into rupees the rate adopted in the budget was Rs. 15 to the pound. 1 am
unable to give without calling for special information the rupee proceeds in
respect of these money orders.”

The ron'ble Mr. R. D, Tata asked :—

73. #Is it a fact that there continucs to bea very considerable discrepancy Daerepaney
between the rate at which at the present time Government is selling- Reverse fate of

: et Tk D .
Bilis and the open market rate? Ellis ane

(b) Is it a fact that the country has already suffered heavy losses by ‘the
sales of these Reverse Bills?

(c) Do Government propose to continue such sales ?**
The Hon’ble Mr. W. M. Hailey replied :—

. ““(a) The rate at which,Government are selling Reverse Bills is 1s. 114% d.
for immediates and 1s. 11 }id. for deferreds.  The market rate has, as the
Hon'’ble Member’s question suggests, not corresponded to this rate and has been
fluctuating round about 1s. 10d. } i

(b) T would refer the Hon’ble Member to the answer that I gave to the
gimilar question by the Hon’ble Khan Bahadur Ebrahim Haroon Jaffer. :

- {c) Government regret that they are unable to make any announcement at
the present moment on the question cf the continuance of such sales.””

The Hon'ble Mr. R. D. Tata asked :—

74.  Are Government aware that there is a strong fecling among the com- geverse
mercial community that the present demand for these bills is mainly, if “not
entirely, speculative aud engendered by the profits to be secured by the
difference between the Government rate and the market rate &' .

The Hon'ble Mr. W. M. Hailey replied :—

«The Government of India have received representations from two Indian
commercial bodies suggesting that this is the case.”

. His Excellency tte President :—The Hon'bl Pm}li{mgsriya
ianavprosent, hut the Hon’ble the Fivance Member wishes to lay on the table
the papers® asked for in 91 (a)."t o

* Not iaded in these Prosedings. : ..
{ Question by the Hou'ble Pandit Madan Moban Malaviga— e

*g1, “Will*Government be pléased to lay on tho tabls the following :— :

a)“X itatement showing (i) fhe ‘total amount of reverse counclls applis -
) e b Py 100, . 2000k © spplied for and (&)
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202 TOE INDIAN WIRELESS TELEGRAPHY (SHIPPING) BILL;
THE INDIiAN COMPANIES (AMENDMENT) BILL; THE
PRESIDENCY BANKS (AMENDMENT) BILL.

[Sir George Bavnes ; Mr, A. II. Froom ; Mp. [167m SkrreMBRR, 1929.]
. M. Hailey.] .

THE INDIAN WIRELESS TELEGRAPHY (SHIPPING)
BILL.

The Hon'ble Sir George Barnes:—“ My Lord, T beg to
move that the Bill to provide for the installation of wireless telegraphy on
ships registered in British India and for other purposes be taken into con-
sideration. My Lord, when the Bill was introduced, the Hon’ble Mr. Froom
asked for further time in order to consider its provisions. I think the
particular poiut to which his attention was directed was section 5 which
provides that—

‘The provisions of this Act shall, a5 from a date three months after the conmeneement of

this Act &pply to ships other than British ships registered in British India while they are
2N within any port in British Indis in iike manuer as they apply to Dritish ships registered
in British India’

#* Tke point which the Hon'ble Mr. Froom overlooked was the fact that the
Act did not come iuto force ou the date of passing but it wili only come into foree
on such date as the Governor Geueral in Council may, b\ notlﬁcatlon in the
Qazette, dircet.

¢ Of course three months would be too short a time to equip ships with
wireless telﬂg'mphw and I am quite ready to give an assurance that reason-
able time wili be given for foreign ships to instal wireless telegraphy.’”

The Hon'ble Mr. A. H. Froom:—“My Lord, the interval
considerately allowed by the Hon’bl: Member since the introduction of
this Bill has cnabled us to make representations to the various ports in
India, «nd I should like to say now that I have reccived no criticisms at all
&nd I look upon the Bill as being an entirely necessary measure.

“ As regards the time to which the Hon’ble Member referred, I wonld
merely like to ask that not less than six months should be allowed to enable
vessels registered in British India, which have not wircless installations
already, to complete their equipment.””

The Hon'ble Sir (:‘rem'%l Barnes:—“My Lord, in reply to
the Hon’ble Member, I can give him an assurance that the time he asks
for will be allowed to enable vessels to comply with the provisions of the
Act.

“T now beg to move that the Bill be token into consideration.”

f  The motion was put and agreed to.

The Hon'ble Sir George Barnes:—“ My Lord, I beg to move
that the Bill be now passed.”
The motion was pu! and agreed to.

THE INDIAN COMPANIES (AMENDMENT) BILL.

The Hon'ble Sir George Barnes:—" My Lord, I beg 4o move
that the Bill forther to amend the Indian Companies Act, 1918,
taken into consideration. No criticisms have been received and no ob;eotmn
has been taken.”

The motion was put and agroed to. -

The Hon'dble Sir George Barnes:—*I move, my Lord that
the Bill be now passed.”

The motion was put and agreed to.

THE PRESIDENCY BANKS (AMENDMENT) BILL,

The Hon'ble Mr. W. M. Hailey:—"My Lord, I beg
move that the Bill further to amend the Presidency Banks Act, 1876, be
into comsideration.

¢ Neither criticism nor comment on this Bill has been received.’”

The motion was put and agreed o,
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I'HE INDIAN INCOME-TAX (BUSINESS PLEMISES) BILL.

{187 Serremeee, 1020.] [Mr, . B. Hailey]

_The Hor'ble My. W. M. Hailey :— My Lord, I beg to
move that the Bil! be passed.”

The motion was put and agreed to. ht

TEE INDIAN INCGB&E-TB%!ZKL (RUSINESS PREMISES)

The Hon'ble Mr. W. M. Hailey:—«My Lord, I beg tols5as
move for leave to withdraw the Bill to terminate certain doubts which have
erisen in councction with the Indian Income-tax Act, 1918, which was introduced
on the 2nd September 1920.

¢ The circwmnstances, my Lord, under which I propose to ask leave to with-
draw this Bill and shall subsequently propose the substitution of another Bill to
effect the saine purpose, bat in a slightly different way, requires some explana-
tion. The Council will remember that when T put forward this Bill on 2rd Sep-
tember the Hon’ble Mr. Murray and the Hon’ble Mr. Froom suggested that
we might effect our purpose more suitably and more conveniently by withdraw-
ing the deduciion uvnder section 9 instead of providing that the de-
finition * house property’ iu section 8 should be held to include
business premises. Let me briefly remind the Council what the facts of the case
are. Sectiop 8 of the Act specifically provides for taxation of income derived
from house property. Scction 9 of the Act deals with income derived from
business and it allows the deduction frum such income of any rent paid for the
preiuises in which such business'is carried on or, where the premises are owned
by the asscssce, the bora fide annunal value thereof. Now, as the Hon’ble the
Law Member explained the other day, we have always held that if the latter de-
duction were made, we ought to be able to make an equivalent assessment under
some other section of the Act. The reason is obvions. If the occupier of busi-
ness premises has to pay rent to somebody else, he deducts that sum when calen-
lating the income derived from his business. Now take the.case of the occupier
who i8 also the owner. Suppose thal he has erected his business premises from
borrowed capital, then raturally he wonld deduct the interest on that capital when
detailing his ¢ income from business.” Take again the case in which the ¢ owner-
oceupier’ is a company which has crected its business premises from capital raised
in the open market. Here there would of course be no preliminary deduction from
the income derived from business and therefore no allowance is necessary.; the
expenditure stands in fact in exactly the same basis as expenditure on plant
and machinery. Now take the finel case of an owner-occupier who has inherit-

- ed his business premises or built them with his own capital. He makes no pay-
ment on account of rent in respect of his business premises, and therefore no
deduction is really justified. The ease seems perfectly clear. If any deduetion is
actnally made tnder section 9 we ougkt to be allowed to make an eguivalent as-
sessment under some other section of the Act, as-otherwisc the advantage deriv-
B4 from the owning of business premises by the occnpier wonld escape taxation.

¢ Now our fricuds Lere pointed out that it would be moré jn accordanca
with the practice of assessees if we simply recognised that they do unot usually
apply for any deduction under section 9 ; they presumably do not so apply because
it would be inconvenient {o have to face an assessment under section 8 or else-
where. Our apprehension of course was that assessees. finding that no assess-
ment could, under the Allahabad judgment, be made under any other section of
the Act,-wonld make a claim for deduction under section 9 thus leaving us withon€
remedy. It was for this reason that we asked for the amendment of section 8,

Qur friends however pointed cut that this wounld put the asséssee to the trouble

. of calculating his deduction under section 9 (no casy matter), and wonld farther

. put.the assessing authority to the trouble of makine an assessment under gec-
tion 8, an equally difficult matter. That would be a donbly cumbrous process and
they suggested that we should simply withdraw the privilege of deduction under
section 9. : .

* . "% Now as I explained in introduding the Bill, our desire in presenting this
Rill was not to raise taxation or in any way increase the burden of the tax-payer,
If wecan meet the wishes of assessces and of the commercial community as to
the exact shape the measure should takd we shall be ouly tgo glad to do s,

. 4

851LD
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204 THE IND AN INCOME TAX (BUSINESS PREMISES) BILL;
THE II\DIAN INCOME-TAX (AMENDMENT No. 2) BILL.

[Mr. W. 3 Hoiley; Mr. 4. R. Murray;  [16TH SgprEMBER, 1920.)
H E.the President )

“We have received from the Chamhers of Commerce at Calenita, Bombay
and Madras telegrams which inform us that they prefer the alternative put for-
ward by my Hon’ble friend, Mr. Murray. We have also received from the Indian
Merchants’ Chamber and Bureau ai Bombay, a body which docs not always see
eye to eye with us in other matters, a telegram stating that they also approve of
tue principles of the Bill. Conscquently T think T am justified, in spite of the slight
inconvenience which this step might causz to the Council, in asking for lcave to
withdraw this Bill und in subsequently asking for permission to introduce an-
other Bill which will effect the same purpose mn the way desired by my Hon’ble
friends. 1 therefore ask for leave to withdraw the Bill.”

The Hon'ble Mr. A. R. Murray :—“My Lord, I bave no
objection to the Bill being withdrawn. *’
The motion was put and agreed to.

THE INDIAN INCOMEE{{A}E (AMENDMENT No. 2)

The Hon'ble Mr. W. M. Hailey :—“My Lord, now I move
for leave to introduce a Bill further to amend the Indian
Income-tax Act, 1918

¢¢ This is the alternative Bill to which I have just referred.

The Hon'ble Mr. A. R. Murray :—“My Lord, when the Bill
that has just been withdrawn was introduced, I objected to it
for what secined to me good and sufficient reasons. 1 am very pleased to see
that the Hon’ble Member in charge has accepted my point of view, the point of -
view of the ordinary business man. This action of his is only on a par with the
consideration which he and his Department have at all times shown to repre-
sentations from the commercial community.

“‘ I have had an opporiunity of discussing the terms of the new Bill with
the Hon'ble Member. 1 am satisfied with his assarances. I beg to thank him
for them and I hope that the new Bill will be pgssed into law.

The motion was put and agreed {o.
Tke Hon'ble Mr. W. M. Bmley' “My Lord, I now in-

troduce the Bill and move Your the
Rules of Business to admit of the Bill being taken into oonsnderahon. ”

HIB" Excellency the President :(—“I suspend the Rules of

Business.

The. Hon'ble Mr. W. M. Hailey : -“ My Lord, I now move
that the Bill be taken into consideration.

¢ T should like, my Lord, in this connection, to say that 1 should like to offer
my apologws, apologies which perbaps I might have offered at an euher lngn,
to those who are interested in the I tax tion for the hasty
manner, in which we were obliged to introduce this legislation. I should like also
to say that it is a matter of great gratification to us to be able to meet the
wishes of my Hon'ble friends opposite in regard to the exact form of this
amendment. And I should like to say to the Council that, if my Hon'ble friend
Mr. Murray is satisfied with the new Bill, I think they can be satisfied too, for I

_have never known a more competent critic of Income-tax procedure, or one

more thoroughly conversant mth its prinei and pnctu:e. both here and at
home than my Honble friend. ** iples

The motion was put and agreed to.

The Hon'ble Mr. W. M. Hajley :—" My Lord, I now move
ﬂntthBi!lbei)uud.

The mnﬁm,mput and agreed to.
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THE INDIAN TERRITORIAL FORCE BILL.

-His Excellency the Commander-in-Chief:—*My Lord, I12 rx
beg to move that the Report of the Sclect Committee on the Bill to
constitute an Indian Territorial Force, and to provide for the enrolment
therein of persons other than European British subjects be tzken into con-
sideration. |

‘* My Lord, the Bill has becn examined by a Seleet Committee, on which the
non-official Members were strongly represented. . The Committee has put
forward a number of very usefr! amendments in their Report which will, I
hop::., addt to the practical value of the Bill and at the same time satisfy Indian
sentiment.

¢ The various amendments proposed have been printed in italics in the
copy of the revised Bill which has beer: issued to Members of this Council.

“T do not propose to discuss thesz amendment: in detail. It wili snffice
if 1 refer to some of the more important. Of these, the most note-worthy is
the amendment mrde to clause 11, which provides for the modification of the
Indian Army Act by Rules, the effect of which will be to give the Indian
Territorial Force, while under training, a disciplinary code of its own, suited
to the special needs of the University Corps, as well as of the Provineial
Corps which will be censtitutcd under the provisions of clause 4.

‘‘ The next amendment calling for remarks is that contained in clanse 12,
whith provides for the creation of Provincial Advisory Committees similar
to those to be created under the Auxiliary Force BilL These Advisory Com- -
mittees, which will include a majority of Indian members, will provide a
recognized channel for the expression of non-official opinions on questions
affecting the welfare of the Force as well as of individual members.

‘“ A third amendment, which I may mention, is that included in ciauses 9
and 10 which, as in the case of the Auxiliary Force, provides for the employ-
-ment of the Territorial Force in aid of the Civil Power. .

¢ In proposing these amendments, the Seleet Committee has endeavoured
to assimilate the provisions of the Territorial Force Bill with those of the
Auxiliery Force Bill to the fullest extent possible having regard to essential
differences in organization. The results achieved are, I think, very satis-
factory. They furnish a good example of co-operation and of that principle
of give and take which is the basis of all successful business.

¢ On behalf of Government I am prepared to accept all the amendments
suggested in the amended Bill. But, before moving that the latter be taken
into consideration, I should like to make a few remarks in regard to two
suggeetions which have been made in the Seleét Committee’s Report.

“In the first of these suggestions, reference is made to the desirability
of assimilating the designations of officers of the Force to those in use in the
British Army. In the case of units such as the University Corps, in which
the majority of the members speak English, this proposal is not altogether
unreasonable and the snggestion will receive sympathetic consideration. I
1nust explain, however, that to the soldier, this proposal does not appear quite
go simple as it does to the civilian. As the Indian Territorial Army is to
be the.second linc of the Indian Regular Army, it is obvions that the designa-
tions of its various ranks should be the same as those which obtain in the
latter. Tt is possible, however, that some of the designations in use in the
Regultar Army are capuble of improvement and this matter is at present
\ufggr consideration. . It must be understood, however, that matters of this
kind affeot the Army as a whole. They must, therefore, be regarded from the
point of view of genéral military policy, rather thap from that of local senti-
ment. .J .am, for these reasons, unable to make any definite pronounsement
on the subject at present. All I.can say is that every endeavour is' being
made t:b?ld ‘will be made to discover & solution which will prove generally
acceptable,
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“ As regurds the other suggestion made. namely that the new Force
chould comprise all arms or branches of the Army, I may say, as the res-
ponsibile Military Adviser to the Government of India, that I am not prepared
to reconmend such developments at present. The basic portion of every
Army is its Tufantry ; and until the Indian Territorial Force can produce
the*full number of Infantry battalions we require, aud until these battalions
ere reported to be eficiont and up to strength, the creation of techunical and
ancillary servicss must be reserved for a later stage.

“To put it quite frankly, we cannot afford to wasle money on costly
experiments. If the Indian Territorial Force comes up to expeclation as
regards its Infantry, the other arms will no doubt materialise in duo course.
But before we incur any additioual liabilities on this account, we must he
quite sure that we shull securs an adequalc return for our expenditure.
Hon’ble Members probably do not realise how enormous is the differcuce
between the cost of equipping Infantry and that of equipping the olher arms.
To make this point quite clear, 1 will make a few comparisons which will, T
think, prove interesting. The cost of ¢ rifle and bayonet is abovt Rs. 100
end that of a round of ammunition is oune and a half amnas. The cost of au
eighteen pounder gun and its limber complete with borses and saddlery is
about Rs. 13,000 while the cost of iis shell is Rs. 10. Consequently, you can
provide 130 rifles for the cost of one eighteen pounder, and 107 rounds of
rifle ammunition for the cost of a single shell.

« The initial cost of the equipment of a field battery is about 7 lakhs or
say Rs. 3,650 per man. On the other hand, the initial cost of the equipment
of an Infantry battalion is about %4 lakhs, which works out to Rs. 430 per
man.

“In the same way, the annual cost of the upkeep of the equip mt of
2 battery is about a lakh or say Rs. 600 per man, while in the Infantry the
same charge is only half a lukh or epproximately Rs. 50 per man.

« Tt will be seen from these figures that the equipment of the technical
arms costs anything from twice to eight times as much as that of the Infantry.

¢ In these circumstances, it will be realised.that it is out of the question
for Government to make any pledges in the matter, though they fully realise
that a Territorial Force cannot claim to be an efficient second line Army
unless it is complete in all respects. Perfection is not, however, to be attained
at once, and having regard to the disappointments experienced in connection
with the Indian Branch of the Indian Defence Force during the war, we
must be satisfied with gradual developments.

“ With these remarks, my Lord, I beg to move that the Eill L2 taken
intc considerztion.”

Tha motice wzs put and agreed to.

The Bon'ble Mr. Srinivasa Sastri:~“My Lord, 1 move tue
fol’owing amendment to the Bill:—

¢That in eamse (3) the following provise be addad :—

+Provided that the Governor General in Couneil shall estahlish all or sny of the branches
of the Foree as cirenmustances may permit from time to time’.

¢ This amendment, my Lord, is meant to give effect to the recommenda-
tion contained in paragraph 16 of the Seclcet Commitlee’s Report His
Excellency the Ci der-in-Chief has alrcady roferred to this recom-
mendation. He hss cnforced on us the great lesson (hat the development of
this Territorial Force can only be gradual and that the ostablishment of
other branches then the Infantry must depend on the success of the oxperi-
meut which the Government .are prepared to make vith respect {o that branch.

1 am perfeetly willing, on behalf of my non-ofiicial eolleagucs, to accept
that limitation. There never was any serions danger of our overlooking that
limitation. The time and circumstances under which further branches of the
Territorial Force could be opened must certainly be loft to the judgment of
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tho military, anthoritics, subject to the control, of conrse, of the Govcrnor
General in Counnell. Nevertheless, theiv is, my Lord, as 1 need not remind
Hon’ble Members of this Council, such a thing as policy, such a thing as a fixed
‘policy, such a thing as the enormons difficulty felt in chunging e fixed policy.
let us take, 88 zn example, the Local Sclf-Government Act of Lord Ripon in
the early eighties of the last century. That Bill, when it first cmerged from the
legislature, contained no provisions of a mandatory character on Local
Governments to develop local self-Government from time to time. Lord Ripon
&t the time was content to leave his wishes enshrined in a Resolution which
we all know by Lcart. We know, howcver, that, in giving effect 1o His
Lordship’s wishes, local Governments were not altogether so enthusiastic as
we could have wished. Time after time we made attempls to stimulate the
zeal of local (fovernments in this direction. Qur efforts, however, were
attended with only very partial success, until now even the authors of our
Reform Despatch realise and lay down in clear terms their disappointment—if
I may use the word—their disappointment that progress in this direction
has been 8o very slow, with the result that the inauguration of this generous
piece of political and constitutional reform is rendered somewhat difficult by
reason of that circumstance. I have an idea that, if in the various Local Self-
Government Acts a provision had been inserted like the one I am moving,
the progressive politicians of the country could have used it as a lever by
am.ang of which to put pressure on Government from time to time. The
question whether circumstances arc ripe for a further step of progress could
then be discussed in the Legislative Council. Interested Members might
come-up with a statement calculated to prove that the time had come for
another step in advance and Government, if they were unwilling to change
‘their constitutional policy, would have had some difficulty in making good their
position. o
. % The object of this particular amendment, my Lord, is to enact in the
Bill"a provision which might be used in future by non-official Members of the
Comneil for the purpose of coming here with definite proposals, of eourse
aliways attempting to prove that circumstances permit an advance. Now,
circnmstances mey permit an advance, the experiment may have been success-
‘ful;but there is such a thing as military policy. Military policy, my Lord,
changes very slowly. I do not quarrel with the military authorities. They
are in charge of an extraordinarily powerful machine which cannot be revised
from time to time according to the wish of go-ahead reformers. It is necessary
to be slow and to be cautious. But I have known complaints from all
quarters, not excepting the civil side of the Government itself —I have known
.complaints from all quarters that military policy is particularly hard to
hange, ily hard to change. 1 ber a wag saying that nothing
changes with respect to the Militar:

y Department except its expenditure, which
rushes forward with giant strides year after year. It is, my Lord, in order
that we may be able to come forward with proposals for the opening of new

_branches from time-to time, it is in order that we may be able to exert-
constitutional pressure to overcome this extraordinary inertia on the part of

-the Military Department that we seck to make this provision in the Bill. There
is no particular danger in it. As I said before, the final discretion will vest
in-the Governor General in Council. That ought to be a complete safegnard,
while, at the same time, we, on our part, may feel that, if we thought the
time was ripe for advance, we could come to yon with something like moral
autbority.

¢ My Lord, I move the amendment.””

The Hon'ble Mr. Sachchidananda Sinha :—“My 1230 nn
Lord, I rise to sccond the amendment which my friend, the Hon’ble Mr. Sastri,
has ‘moved just now. I submit that the amendment is a very modest
‘oné’; it embodies the wishes of all the non-official Members on the Selest
Committee, and I, therefore, earnestly hope that His Excellency the Com-
mander-in-Chief will see his way to accept it. My Lord, Mr. Sastri has
given very convincing reasons why the Government should be pleased to
accept the amendment. He has shown by anajogy to the omission of certain
mandatory ‘words in the Local Sclf-Government Bills that the delay ‘which
has occurred in the pragress of reform in local self-Government has been dus
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more or less, perhaps more than less, to the omission of some such words in
those Bills. When Mr. Sastri said that the memorable words of Lord Ripon’s
Resolution were known to us by heart, T noticed Sir George Iowndes and
Sir William Vincent shook their heads very hard, implying, no doubt, that
they did wot know a word of it. I am not surprised at that. I would not
be surprised if they have forgotten the words of Queen Vieloria’s Proclamation
or even of the King-Fmperor’s Proclamation of lust December. It only
shows that it is all the more necessary to put in some mandatory words
specifically in this Bill, go that they may not be forgotten hereafter. I think
it is & very modest subimnission of ours, b we do not propose to compel
the Governmecnt of India to take action iumnediately or at a time when it
is not desirable in their view. The discretion is left to the Govermment of
India, and I think, therefore, the Government should meet us half way on
this particular poirt, about which there is so much strength of fecling among
us non-officiels. I do not want to raise here questions of military polisy in
this country ; J do not fecl sure that it would he germane {o this Bil. Bat
there is & dezl of truth in what Mr. Sastri said in regard to the policy of
the. Government of India in military matters, specially that affecting His
Majesty’s Indian subjocts. Whereas in the last 150 years there has been a
steady, although slow, progress and reform on the civil side of the adminis-
tration, leading us fron: autocracy and bureaucracy to the doors of responsible
government, 1 fear there has been very little progress and reform on the
ailitary side {not in technicil matters or details of military administration)
in regard to a generous policy towards Indians. 1t will be congidered perhaps
improper for a laymar like myself, and that too a representative of the so-
called non-martial races to which Sir Umar Hayat Khan has referred so
often, to have the courage to get up and speak in this Couneil on the military
policy of the Government of India. May I, however, recall that Sir George
Cheeney, a very distingaished military Mcmber of this Council, in &is classical
and standerd book ‘Indian Polity ' passed a most scathing condemnation
on the military pelicy of the Government of India towards the Indians. - After
comparing the British military policy iu thie country with that of the Russians
in Central Asia, he said in effect : ‘ We must confess, say what we will,
that the people are justified in believing that our military policy in re;

to the Indians is one of hypocrisy.’ I do not want to say whether these
words are a just charge against the Government of India ; but there the
matter stands. It is, therefore, all the more welcome to me as a non-official
Member that on this the last day of the mecting of this Council under the
old regime, Your Lordship’s Government is going to enact 8 measure which
will give immense satisfaction to the people of my country, and I, therefore,
hope that His Excellency the Ci der-in-Chief will meet us half way,
accept the amendment and make the Bill even more acceptable.’

His Excellency the Commander-in<Chief :—*' My Lord, the
Hon'ble Mr. Sastri's amendment appears to me to be redundant
25 what he asks for seems to me to be provided for already. BHowever, as the
Hon’ble Member attaches great importance to his amendment, I am prepared
on behalf of Government to accept it, subject of course to the remarks made in
my previous speech as to the necessity of deferring expenditure on costly techni-
cal services until the new Force can demanstrate to the satisfastion to the mili-
tary authorities that the Infantry has in numbers and general efficiency attained
to the standard required of a sceond line Army. .

“‘Before sitting down I desire to make just one briof observation in regard
to the strictures which Mr. Sastri has made in his speech in regard to what he
calls * this inertia in the military policy of the Government.’ In the first place,
the question which arises to my mind is what docs Mr. Bastri know about it? I
would like to put that question. He knows so little and is so entirely ignorant
of any mnzltary.n;ntteu that, so far u'l am concerned, 1 pass it by. He is en-
titled to his opinion; I am equally entitled o disregard it, But, so far as the
Army is concerned, I desire to say, as its representative, that work it has
achieved during the past four years furnishes the best possible refutation of his
charge. And if Mr. Sastri rises to higher positions, as I presume he will, and
ﬁhw..el:‘q;enu carrics him into wider filds of activity, L.. 1 say, 1 do hope
tht he will in his own work display no such incrtia as he alleges has been dis-

played by the' Army daring the period in which I have had the honour-of com-

- mahding it - - --
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The Hon’ble Mr. Srinivasa Sastri:—"1 am thaukfel. my
Lord, that His Iixecllency the Commander-in-Chief has been
pleased on bebalf of the Governient of India to accept this amendment. My
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pleasure is by no meaus qualified by His Excellency’s somewhat spirited reply .

to my charge of incrtia. I know His Excellency is never angry even when he
appears to be so. I have known him more than once in this Council speak as
though he were angry and adding ‘avho says I am angry 1’ That is His
Excellency’s way and we all undc-:tand it. 1 aceept his criticism of my speech
in good part and I shall profit by it. But at the same time 1 wish to add for
the information of Iis Excelleney the G der-iu-Chief that, if he has never
heard before of the inertia of the Military Department, he has not Leard of some-
thing which everybody else has heard of and knows.” '

The motion was put and agrecd to.

H s Excellency the Commander-in-Chief:— My Lord, 1 beg
to move thut the Bill, as amended, he pssed.” :

The Hon'ble Mr. S:inivasa Sastri:—“My Lord, it is with
the greatest pleasure that I support the motion now made
by His Excellency the Commander-in-Chief. Whex the first motion regarding
this Bill was brought forward before this Council, 1 nade some rather strong re-
marks, and for that reason I feel it my cuty at the concluding stage of this Bill to
say that it is & sounrce of satisfaction to me to commend this Bill, as it is now
finally shaping, to the country. This is a grcat measure ; it is intended to satisfy
the demand made by the educated classes in this country for a long time. It is by
no means perfect, but as the Select Commitiee have said, serious attempts have
been made to bring it, so far as its nature as a Territorial Force will allow, into
lino with its sister Bill, the Auxiliary Force Bill, with which, as I said at the
outset, there is a great danger of its being minutely compared by eritics in the
country. Our attempts in Select Conmnjttee, 1 think, have borne excellent fruit.
There are, however, some particular points which have been left over to be
determined by rules to be framed under the Act. To certain of these I will ask
the léave of thc Council to refer. There is a provision now inserted for the ap-
pointment of Advisory Committees in localitiec on the lines laid down in the
Auxiliary Force Bill. But the precisc fuuctions are still to be regulated under
rules.” I hope, my Lord, one of the rules will make it clear that the advice of
these Advisory Committees, as in the case of thc Advisery Committees on the
Anxiliary Force Bill, will generally bé accepted, unicss the Local Government for
specific reasons seds fit to reject the advice. I hope also that the rules will
apeedily be made and I beg leave to press on the Government the advisability
of choosing members of this Rules Board from every province in the country,
from people who have had some little experience of the way in which the Indian
section of the Indian Defence Force was worked last year. I would also specially
urge on the attention of His Exoellency the Commander-in-Chief the necessity of
appointing #s officers of this Territorial Force men specially qualified for the
task. Great mistakes are likely to arise, and we have known them arise, from the
injudicious selection of oflicers for such a pnrpose. I make no doubt that the
matter will receive the personal attention of His Escellency the Commander-in-
Chief and we shall find our first Territorial units placed under officers who sym-
pathise with them and whom they will learn, in course of time, to love and cherish.
My Lord, as 1 said before, this Bill is not perfect, but it would be a poor world
this if everything was perfeot. We believe that the Bill can be made more and
‘more perfect. This particular observation I press specially on those critics in the
country who might say that in helping the Bill through the Counecil we were anti-
cipating the judgment of the country and that we have done wrong. To those

-crities] answer that it is possible for our successors in futare to see that this Bilt
is improved all round. We lay special emphasis on the point which is often
overlooked that in future the Governor General’s Council will include three
Jndian Members. I hope my young friends to whom this Térritorial Force is
'.>goviﬁg<t«,appea] will remember that their interests will be properly safeguarded
by the:Indian section of the Government of India ; and when we have two large
Assanblies in the Government of India, one of .which will contain an overwhelm-
"ing majority of elected Members and the other a fairly decisive majority of elect-
od Members, it is practically certain that these Acts will be so improved in course
of time that {hey will become of really great service aud berafit to the nativn. I

1220 2.x.
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wish, thereforé, on this occasion to commend this Aet to the favourable notice of
all young wen in {ke country between 18 and 30 years of age. My Lord, although
I make this appea' I would beg the Government of India not to be too quick in
Jjudging the resulis. The times are not ripe. 1 am exceedingly sorry that there
are conditions at this timne when the attention of our eager youth is being devoted
to other aims and purposes. In parficular, I am afraid that our young men are-
embarking on the perilous sea of what is called ‘non-co-operation.’ My Lord,
we see nothiug but dangers all round. The sky from horizon to horizon is
covéred with dark ciouds. As the poet says ¢ The prospect is one vast inky
lot.” I wish it werc possible to wean our yonths from these dangerous enter-
prises. I wish someone with the prophet’s fire and the prophet’s cloguence
would dissuade them from having anything further to do with this non-co-opera-
tions become normal—just now they are most abnormal—when conditions
becone normal, 1 aw sure that the legislation that the Council is now enacting
under the auspices of His Excellency the Commander-in-Chief will be recog-
nised to be a most fruitful and beneficent measure.” :

The Hon’ble Mr. Surendra Nath Banerjea :—* My Lord, I
desire on behalf, if J may say so, of the non-official Memb:-rs of
this Council, and on behalf of the educated commaunity of India to thank IHis
Exceliency the C der-in-Chief and Your Excellency’s Government for the
Bill which is now ebout to b enncted into law. The Bill which is now before us,
as amended by the Select Commiitice, is a very different Bill from that which
was introduced into this Council some time ago. My Lord, there was visible in
the deliberations of the Select Committee, manifest on all sides, a spirit of
co-operation between the official and nou-official Members. We made suggestions
with a view to improve the Bill from the non-official, the popular point of view.
These suggestions were treated in the most conciliatory spirit and many of them
have been accepted, and the last one, in.regard to which there was a difference of
opinion, that too has now been adopted, for which we are thmnkful to His
Excellency the Commander-in-Chief. My Lord, I am justified in saying that this
Bill goes forth to ihe country with the imprimatur and the united support of the
non-official, the popular Members of this Council. My Hon'ble friend, Mr. Sastri,
has sounded a note of co-operation ; he has warned the country against the
dangers of non-co-opcration. My Lord, I have.no fears, no misgivings on this
subject ; this is a transient fit—I was going to use very strong langvage—a
transient fit of insanity which has seized a particular seotion of the community
and I bave sufficient confidence in the sobriety and the good sense of my coun-
trymen to believe that the fit will soon pass away, in thie light of accomplished
facts, in the light of the situation which will slowly reveal itself.

¢« My Lord, here you Lave a conspicuous instance of co-operation between the
Government and the Indian community. My Lord, this Bill is a fitling corollary
to the Reform Act. The Reform Act gives us self-Government to be attained
by progressive stages of realization. As I said on one occasion, sclf-defence is
but a part of sclf-Government. This Bill provides self-defence to be
gradually developed and to L: steadily attained. These two combined con-
stitute a powerful instrument for the up-building of the majestic fabric of Indian
nationality. And, my Lord, when the heat and the dust of the present con-
troversy has been allayed and when things are seen in their true tive,
these two measures will be an enduring monument of Your Excellency’s ad-
ministration. I think I anticipate the verdict of history on this matter, and 1 am

fident that my anticipations will be justified.

1 feel that I ought to appeal to my countrymen—and I am sure of a
sympathetic response in this matter—ihat they should come forward and join
the Territorial Army. I féel that Bengal will cheerfully respond to this appeal,
because I am convinced of a strong body of feeling in my provinee in favour of
the Territorial Army. My Lord, I trust that no time bohuting'gﬁlm
to this measure which will remain a standing memorial of Your cy’s
administration, long after you have left these shores.” an o
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Tord, in the iight of facts that Lave reached me, I refuse to as@ocl.‘l,e
myself with the pessimistic misgivings which Mr. Sastri Las thonght fit to
voice, . at least in this concern. Within a mile of our drill vround in
Calcutta, non-co-operation of the loudest fashion was being prem,hed and
cverything was being done to wean away our hoys from the Calentta,University
Corps. It did not, however, answer. \Ve wauted 150 to take the place of those
that had to go out of the corps, within the last few days under the rules,
their connection with the University having ccased. We had not the least
difficully in getting them and many more in spite of our continuing, nay
increasmg haudicap.

“ My Lord, that will be the spirit in which, I am sure, this piece of
legislation will be received in the comutry by those whom it will concern, if
the rules are suitable and satisfactory. If the rules be promptly made.on
sound lLines, enthusiasm will be evoked and maintained. We shall have
absolute co-operation, at all events, so far as the educated community, is
concerned. For a long time in Bengal—I ghall not answer for other pro-
vinees —it wiil be the educated people to whom we must look for stiffening
of the Territorial Army. Co-operation will not be merely in words if circnm-
stances are propitious, and it 1s my duty to press this phase of things before
the Council. Everything hks been left—and unavoidably left—to rnles for we
must recognise that many interests have to be consulted. Early and ’tavour-
able framing of the rules will, however, determine as to how enthusiasm will
be evoked and maintained, which no skeleton Act can be expeeted to do.

“1 have authority to announce that, if the rules be sunitable and -satis-
factory, our dJstmfrmsh(.J and ever generous countryman, Sir Rash Behari
Ghosh, will subscribe a lac of rupees to be placed in the kands of the Advisory
Committec for such supplementary expenses as may have to be met for the
comforts and efficiency of the University Corps. And I have authority from
Bengnl to inform this Council that it will not take very long to get another lac,
and yet another lac, following Sir. Rash Behari’s munificent donation, as a

. nenclns for a permanent fund. Sir Rash Behari Ghosh vohmtanly came to the
. xestue of the expiriug corps with his donation of Rs. 10,000 in its sore need
dud many more thousands were raised as a resclt and are still being raised.
The great thing is to bandle the situation wisely, firmly and sympathetically.

“ My Lord, I shall not take np the time of the Council with detailed
suggestions about -the rules or on the general question of policy when there-
is'80 much important work yet to be done on the last day of the sessxon,
in fact the last day of the life of the Council under the existing regime.
The rules will be framed, as we understand, after full and free consultation
with representatives of those deeply interested in the jssues and they shonld
be taken up without delay.

¢ We should he wauting in our duty if we did not give ex‘pressmn to the
deep dobt of gratitude that we owe to His Excell the -in-
. ‘Chief and to Your Excellency for having taken up and pnshed this measare
, during the present session and tried to do away with some of the inequalities
that we started with so far as the Auxiliary Force Bill and the Territorial
Bill were concerned. There is much vet that could and must be done, but
we must leave that to time for the fresh start has at once to be made, as-
qthierwise the Indian Defence Corps would come to an automatic end st
the end of the month.© We are obliged to work against.time and have to put
up with many imperfections that might be soon remedied.

““We are thankfol to Hig Escell the C der-in-Chief that as
“ regards the University Corps, which have been differentiated, he is going to
leave to the University itself some important queatwns of discipliné so far,
.83 the training period and the non-service period is concerned. While thanking
: we: desire to make it clear that we do not want that the centre of
; nty in esscntial matters' of discipline should -not be in the hands of
-ﬁ:‘e military. A man in uniform must pay all possible deference ahwa
“to- hi& officer and be ble to their discipline. In eivil clothes alone shot
the non nul:tary nnthonty come in.and the powers of the University and the
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officers should be \\cll defined. Our object in pressing this- aspect of things
before His Excellency the G ler-u-Chief was not to’do anything that
would interfere mth or jeopardise dircipline, becanse we fully belicve that
wiih regard to discipline aud training the corps, that will come inte existenee,
should not only aim at mere physical efficiency. but also at a high morul
standard, which restraint and dissipline alonc can cmsure. One of the
proudest moments i my life, my Lord, was to take part in the first khaks
convocation in my University over which Your Excellency presided With
some disappointment i found when I vame to this Council that we could
not got the Caleutta University Bill throngh. That sense of disappointment
is to a cerlain extent lessened becawse, with the help of the legislation we
are undertaking, we shall have the makings of greater and stronger Universities
than cver we dreamt of before, helpful alike to the advancement of the couniry
and the stability of the Government—assured by national awaking of the
martial spirit of its peaplc on souud aud proper lines.”

“The Hon'ble Mr. Sachchidananda Sinbha:--*My Lord,
1 do not think T shall be justified in giving my voie to tLis motion with-
out saying a word as to the reasons whch Jnshf) my doiug 8o. When some
days back His Escelleney the Commander-m-Chief introduced this Bill, he
said that he wanted it to be published in the Gazette for eliciting Tesponse
from the country and, if he found that the respone was sufficiently enoouraging,
he would then take, or rather his suocessor may take, some action in the
matter. This did not appeal to the Indian Members, and some of us kere
pointed out to His Exceliency thut we were anxious that the Bill should he
j:agsed, preferably in this session, that its provisions should, so far as possible,
be assimilated to those of the Auxiliary Force Bill and that it should be
nMroved m otlier directions. Qur sense of grnutnde is, therefore, due to
Hjs E y the C der-in-Chicf for having acccpted our suggestions
and armounced &t a lnter meeting that the Bill would be passed in this very
session. The Bill as it is now going to be enacted is u.ndonbtn a very
great improvement on the Biil as introdnced, and I join my venerable leader,
Mr. Banerjea, in testifying fo the fact thnt almost all the amendments that
were moved or the changes that we suggested, in the Select Committee, were
accepted by Major-General Sir Alfred Bingley on bebalf of His Excellency
the Comma.ndeme]ncf 1 certainly believe that the result of our co-
operation in the Commitiee Las resulted in the improvement of this measure
which wonld be of immense benefit to the people of this country.

“ My Lord, I think that my estecmed friend Mr. Sastri has been slightly
misunderstood by the Hon'ble Sir Debaprasad Sartadhikari, who said that
Mr. Sastri had assumed rather a pessimistic tonc in respect of the operation
of this BilL. Whet I feel is that Mr. Sastri was justified in pointing out
tha! the situation at the present moment is obviously so critical that it lhonld
not be hastily presumed that the Bill, when enacted, has been a failure in
ite results, if peopie do not respond unmedutelv to the provisions for recruit-
ment which are embodicd in the Bill We all feel, my Lord, that at the

present moment, for reasons which need uot be d:scmud the situation in the
oolmtry is 80 unsatisfactory that a pumber of people have been preaching
what is called the gospel of non-co-operation. Your Lordship surely does not
need any sssurance from us in this Council that we do not bolieve in this
doctrine, for if we did, we would not be here. At the same time, as the
question of non-co—aperetmn with referenee to this Bill has been raised, I shonld
lize 10 s2y a word abont it. 1 have not been able to understand what non-
eo-openhon can posmhly mean_to any patriotic Indian, in regard to his
with the G t of this country. The reason why co-operation
mnmeuaryubeamthestupmdw fabric of our Indian
built up by the joint laboyrs and co-operation of the British the Indians
in this comntry. If any one were to tell me that the British alone have made
the Indian Empire what it is, then I would say to him that'it is absolutely
mg,mdlfmymweretote me that the Indians alone have done so,
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. patriotic Tndian T am tolally against the gospel of non-co-operation ; I Lelieve
in a larger and larger measure of co-operation resulting in the Indianisation
of our civil und military services and alsv leading us, in course of time, to a
full measure of respomsible Government. At the present time, though, the
situation is certainly not satisfactory, 1 have no reason to fear that in due
course conditions in this country will become normal, when we have obtained
our right perspective. This day will go down in the history of this country
£s a memorable one, for the passing of this great measure, and I accord my
hearty support to the motion hefore the Couneil.”” i

The Hon'ble Chaudkri Mokammad Ismail Khan:-“My
Lord, as a representative of the race which has been regarded as one of the
most martial of the mariial races of the world, 1 beg to accord my whole-
hearted supporl to the measure and to express my gratitude, because it will
mark 8 new era - the military history of India. It is a remarkable, but an-
agrecable, coincidence that we got the first instalnent of home rule or self-
Government during Your Excellency’s term of office and we are entrusted with
{he noble task of self-defence—rather a part of it.

41t denotes the new policy of trust and confidenes in the people” which
has characterised Your Excellency’s work in India. :

«Your Excellency’s opinions may differ In regard to the trend of events
and T leave them to the judgraent of history. Bui I do say that most of the
momentous reforms have been carried out during Your Excellency’s tenure
of office. I earnestly hope that my community will co-operate with the
Government in this matter and give 2 proof of their martial spirit.” -

The Hon'ble Sardar Bahadur Sardar Sunder Singh
Majithis :— My Lord, 1 hai no intenticn of speaking on this Bill
when I came to the Council to-day but after hearing the Hon’ble Mr. Sastri
and other Hon’ble Members I corsidered it my duty to say a few words.
Another reasor why I wish to speak is that I wish to make a suggcstion
or two to His Excelieney the Commender-in-Chief.

< The Hon'ble Mr. Sastri said in his speech just now that the men whom
he thonght should officer this nmew Territorial Force shonld be specially
qualified for the task. In this tion T would suggest to His Excellency
{he Commander-in-Chief to utilise the services of old &ud retired military
officers who are in the country and I think if this suggestion is taken up
they will prove very useful for this purpose.

4 There is another suggestion, my Lord, wlich I would like to put before
{he Council and that is that as there is u large proportion of the population
of this country who are vneducated and who will, I think. probably serve
under this Bill in the Territorial Fers, I suggest, that the Bill when passed
into law be printed in the different vernaculars of this country so that
it might reach and be read in the homes of the people who might take part

. and serve in this Foree.
«The Hon'ble Mr. Sastri, referring to non-co-opcration, said that
- there were dark clonds in the horizon. My Lord, the time has come when the
saner public opinion in the country must rise to the occasion and see that these'
dark clouds are not only dispersed but that a golden gleam is given to that
darkness on the horizon. If they rise to the oceasion I sce no reason why
this danger of non-co-operation should not die a natural death. With these
few words 1 welcome this measure and give my hearty support to the Bill.”
.-His Excellency the Commander-in-Chief:—*“My Lord, in
replying to the observations of the many Members who Lave spoken
. on.this -measure, [ thank themn for the cordial terms in which they have
. referred to this Bill
' “The Bill has had most distinguished sp 3 and custodians .and I
* ‘ghall* dertainly urge my successor, when handing over, that he should regard
it as oue to which all non-official Members attach great importance, ‘I shall
also remind bim of the remarks that have been made by my Hon’ble friend
Mr. Sastri, namely, that the Bill is not a perfect measpre and that we must
" not be in too great a hurry to condemn the results attained.
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1 feel grateful to the Hon’ble Member and my friends here for the way
in which they have received the Bill and, my liord, 1 think my duty now is
to ask that the Bill, as amended, be passed.”’

* The motion was put and agreed to.

THE AUXILIARY FORCE RILL.

His Excellency the Commander-in-Chief:—“ My Lord, I
beg te move that the Keport of the Seleet Committee on the Bill to con-
stitute an Auxiliary Foree for service in India be teken into- consideration.

¢ The Bill, as amended by the Select Comnnittee, is much improved and I
bave every reason to believe that it will prove acceptable to all classes whom
it concerns. '

¢ Speaking as Coramander-in-Chief, I may say that an enormons amount
of trouble has been taken {0 ascertnin public opinion in the metter, to
explain the objects of the Bill znd to adjast its provisious so as to mect
the needs of various commnnities. Two oflicers of the staffl at Army Head-
quarters were detailed last cold weather to interview the Chambers of
Commerce, Trades Associations, Planters Associations and other representa-
tive hodies, so that there might be no misunderstanding as to what was
required or what was intended. /

“1: was evident that the Indian Defence Force, which had been called
into exisience as a temporary measurc during the war, would have to be
replaced by some permanent orgunization which wonld secure a higher standard
of efficiency than was provided for by the Volunteer Act of 1869, and
which wonld assign {o its members a role in the general scheme of defence
compatible with the civil avocations of busy men.’’

¢ The amended Bill may not be flawless, but, thanks to the labours of the
Select Comunittee, it will now be regarded, I hope, with general satisfaction.
Its provisions are sufficicntly elastic to meet the needs of & .Force which
includes busi men, planters, officials, professional men engaged in indus-
tries, and men employed on railways. It provides for men of all ages from
18 to 45, and graduates the calls upon a mman’s time according to his age
and the amount of previous training he has received. The details of training
have been carefully thonght out and represent the minimum necessary to
produce a force of any miglitnry value. It would, indeed, have been necessary
to demsnd a higher standard, bat for the fact that the last five years have
given, to almost every man eligible to join the Force, a considerable de
of milifary training, either in the Army itself or in the varions Auxiliary
Forces which were called into existence doring the war.

* The provisions as regards discharge have been simplified to suit
varied conditions nnd. provision has been made for the creation of Advisory
Committees which will be able to dispose of individual cases with special
knowledge of business and professional requirements. )

“ The local character of the Force has been emphasized and its disci-
plinary code has been gimplified to snit the needs of a citizen force. Tho Rule-
making powers of the Bill are subject to the proviso that such Rules shall,
except on the first occasion, be subject to the condition of previous publi-
cation. This will ensure that no important changes will be made without
giving ample time and opportunity for their consideration.

1 do not think, my Lord, that I neced add any further remarks. The
communiqués issuod on the subject of the Bill and in regard to its varions
provisions have kept the Council fully informed as to the object of Govern-
‘ment and I believe that the amended Bill now put forward meets the wishes of
the public, both official and non-ofiicial, as well as of local Governments.

41 therefore move that the Bill as amended be taken into consideration.”

The motion was put and agreed to.

The Hon'ble Mr. Sastri’s amendment® was by leave withdrawn.

“That in olasse 4 after subesuse (d), the following new sub-ckeuse be nserted i

. . " jeot mot falling within any-of the ._
(a)..i\u(?,'l W:ﬂ falling 'l‘hﬂ'wl"! :;.- ul::.‘t::'(t)l )
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The Hon'ble Mr. A. R. Murray :— My Iord, I rise to

move the amendment slanding in my name—

“That in clause 17 (1), fur the words ‘six yeara’ tbe words ‘ four ycars’ be substituted.’

1 regrel having to take up the time of the Council over what appears
to be a small matter, but advices have been received from different parts
of India to the cffect that the elteration of the period of six years {o four
years in the Bill will tend to encourage enrclment. 1n the Statement of Objects
and Reasons attached o the draft Bill, and in the speech of His Excellency
the Commender-in-Chicf, when introducing the Bill, it was pointed out that
no term of service is specified for the Auxiliary Force, just as was the
case under the old Volunteer Act of 1869. The military authorities, how-
ever, in drawing up a provisional programme for the training of the new
Auxiliary Force bad indicated six years as the likely period over which this
traicing might cxtend in order to make members really efficient. I'herefore,
although it remained, and stiil remains, optional ie any person to offer him-
self for enrolment in the Force, a proyision was inserted in the Bill to the
effect that, once he had offered himself for enrolment and had been accepted,
he shonld slay on and complete six years’ service before being cntitled to
his discharge.

““When the Bill was under discussion in the Select Committee, it was
pointed out that practically everybody eligible for enrolment in the Auxiliary
Force had alrcady had a good dezl of training ecither in the Indian Defence
TForce or in His Majesty’s Regular Forces during the Great War. That being
so, many persons held the view that it was not nccessary to have a pro-
gramme of training extending over six years. The Committee, however,
agreed to allow the period of six years to remain unalicred, although they
made provision for persons who had attained the age of 45 years being
allowed to resign on application without the necessity of satisfying the local
Advisory Committee as to the validity of their reasons for deciding to leave
the Force. Since the Select Committee’s Report was signed, the Hon'ble

Mr. Froom and myself have received communications from Bombay, Caleutta -

and elsewhere to the effect that the retention in the Bill of this period of

six years might prejudice volunteering, and it has been suggested that four

years should be substituted for six.

¢« Another consideration which has been brought to our notice is the
fact that many of the men who will be eligible for enrolment in the Force are
men who come out from home under agreement to serve for periods of four
or five years only. That being so, they may demur to undertaking an obli-
gation which, on the face of il, prevents them claiming discharge before
the expiry of six years, although, in point of fact, they would be certain to
get their discharge on the recommepdation of the Advisory Committee, in the
event of their wishing to leave the country.

¢« We have discnssed thesc points afresh with the military authorities, and
I understand that His Excellency the C der-in-Chief does not take any
exception to the proposed aiteration.

1, therefore, now move, my Lord, that in clanse 17 (1) for the words
¢ gix years ’ the words ¢ four years ’ be substitated, and I commend this amend-
ment to the favoursble consideration of the Council.”’

The Hon'ble KMr, A. H. Froom:— My Lord, I rite to
support this amendment. Like my Hon'ble friend, Mr. Murray,
who has moved it, I was on the Select Committee appointed to consider the
Ausiliary Foree Bill, and, during our deliberations, the period of compulsory,
training was discussed very fully, but it was agreed to leave it undistorbed.
Since the sittings of the Committee, I have reccived a telegram from the
Bombay Chamber of C in tion with this Bill, and in it they press
the consideration that six years is too long. It might be pointed out, my Lord
that Bombay_has had suffisient time to have come to this conclusion before, but
opinions grow and often grow slowly ; and I feel sure that my deputy in Bombay,
the Hon’ble Mr. MacNaughten, would not have telegraphed to me had he not felt
assured that a slight reduction in the period of service would assist in rendering
the measure before us more attractive. o
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¢ My Tord, J strongly support the amendment, which I much Lope His
Excellency the C der-in-Chief will sec his way to accept.”

His Excellency the Commander-in-Chief:—" My lord, I am
prepared, on  behalf of the Government of India, to accept
the smendrment that has been proposed by my Hon’ble friend, Mr. Murray.”

The motion was put and agreed to.

Eis Excellency the Commander-in-Chief:— My Lord, I beg
to move that the Bil, as amended, be now passed.”

The Hon'ble MMr., A. R. Murray :—“ My lLord, 1 beg to
support tie  motion of His Fxcelleney the G der-in-Chief,
end I trust tiat this Bill, as now amended, will forthwith be passed into law.

¢ Perhaps you will permit me now to say how much 1 appreciate the readi-
ness with which His Excellency the Com:inander-in-Chicf has at all tin.cs met
ihe wishes of our commurity regarding the terms of this Pill, and, with your
permission, my Lord, 1 would like to take this opportumty of conveying our
sineere thauks to His Excelleney and to the Hon’ble Major-General Sir Alfred
Bingley, who, both in Select Committec and out of it, has done his utmost to
make thé Bill acoeptable to all parties concerned. May I go one step further,
rv Lord, aud say that I also appreciate the consideration shown to us by our
Indian friends while this Bill bas been under discussion. The Hon’ble Sardar
Sunder Singh gave us great assistance as a Member of the Select Committee, and
1 hope I am not betrnring secrets when I say that it was a valuable suggestion
of his that brought the European Members of the Committee to unanimity when
they were divided and looked like remainirg of different opinions regarding
the constitation of Advisory Committces on whom substantial powers are
conferred in the Bill I likewise appreciate the feelings that have prompted
the Hon’ble Mr. Sastri to withdraw the amendment which stood in his name.
1 hope I am patting the correct interpretation on his action when I say that I
believe it betokens & desire on lis part ¢ to live and let live.” I have livi
in India long enough and I have mixed sufficiently with Indians to realise
that some of them feel strongly on this vexed question of racial discrimination.
Bat we cannot alter facts—actual stern facts—by a stroke of the pen or by
hasty and ill-considered legislative action. Just as the facts complained of are
the growth of years, hundreds of years, it will, in my opinion, take many years
vet of close and intimate co-operation for the common good of the country

. before we Enropeans as well as Indians can sink all differences. I am ome of

those, ey Lord—and I am not ashamed or afraid to ey itl—I =m one of those
who believe that it only requires time, mose time, before all distinctions based
on recial differences will disappear from the laws of this great Indian Empire.
That time, in my opinion, is not yet, though it will come, and I therefore accept
the Hon’ble Mr. Sastri’s withdrawal of his amendment as an carncst that he,
like myself, feels that, though these distinctious must wlti ly disappear,
the time is not yet.

* With these few remarks and thanking Your Excellency for permitting me
to express them, 1 again voice the hope that the Auxiliary Force Bill, as now
amended, will forthwith be passed into law.”’

The EKon'ble Mr. Srinivasa Sastri:—“My Lord, I must say
that I cordially reciprocate the Kkindly spirit in  which the
Hon’ble M=. Murray hes refcrred to me. 1 do believe that racial discrimination
is a thing to be avoided, if posaible. I am convinoed that at present the amend-
ment that I sought to introduce into this Bill might provoke, without reaching
any kind of suceess, that vers kind of comment which it is the common purpose
of us 21l to avoid. I have, therefore, thought it proper to withdraw my amend-
ment, and 1 will not say a word on that subject except to say that I soquissce
in the passing of this BilL”’ \

Tke Hon'ble Mr. S8achchidananda Sinba :—* My Lord, when
this Bl was introduced, 1 felt it to be my duty (o poiut
out that it maintained certain distinctions based on racial iderations among
His Majesty’s subjects in this conntry. I find that the Bill, as sent up by the
Select Gommittee, still maintains those unfortanate distinetions. The Hon'ble
Mr. Sagtri having withdrawn his amendment, I have no desire now to say any-
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thing on this subject, which might Lave the effect in any way of marring the
harmony that should prevail at this last session of this Council. But, my Lord,
T would be wanting in my duty if I did not make it quite clear that, although
some Hou’ble hMembers of tiis Council talk of the ¢ saner ’ opinion and of the
‘saner ’ section of the public, I frankly coufess that I am on this one par-
ticular point absolutely insane, and that is, on that of the assertion of the
sbsolute equality of all His Majesty’s subjects in this country, without regard
to comsiderations of racc or nationality. In that view of the matter I eannot
but think it is highly regrettable that thiose distinetions should bave been main-
tained in this Bili. My Lord, T should have felt very much happier in giving
my vote to thc motion for enactment, if I found that this new Ausiliary Force
had been throws: epen to Indians also, who might be thought to be duly gualified
.by the authorities concerned, as I helieve was the case under the old Vciunteer
Act. But 1 quite realize that we cannot always have all things to our own
satisfaction, and a® practical men we must take things as they come. Things
‘are moving very fasi in this country, and as one of those who believe that in due
course we shall all advanse I hope that this Bill will be recast and amended
later in such a way as to admit His Majesty’s I::dian subjects also to the Auxi-
liary Force. I give my assent to the Bill, with this onc reservation of racial
distinction.” ’

His Exosllency the Commander-in-Chief:—“ My Lord I beg to
thank the Hon’ble Mr. Murray for tie kindly way in which
he bas received this Bill. Our aim is the same and our hopes and aspirations
are the same. We cannot attain them in the course of a day, and I only hope
1 am right in foresecing a period when all the military forces of this great
country will be animated by the same military spirit and trained for a common
purpose naracly to keep India inviolate from hostile invasion. We are making
8 very polid begicning now and I hope we shall proceed on the lines which, 1
seems, have the concurrence of all Hon’ble Members of this Council. :

¢ 1 beg now to move that the Bill be passed.” oot
i . Th& motion was put and agreed to.

THE INDIAN PATER g‘EITIl.III}ENCY (AMENDMENT)

JE——

The Honble Kr., W. M, Hailey :— “My Lard, I beg to
move that the Report of the Select Committee en the Bill
further to amend the Indian Paper Currency Act, 1910, be taken into considera-
tion.

¢« The Belect Committee’s Report is in tho hande of the Couneil ; and 1
think its Lrevity is the best warrant of the gencral approval wlm:ch the main
provisions of the Bill have met with. When T introduced the Bill I made it
olear.to the Council that if it were felt by the Select Committec; or if it were
falt by the public generally, that further time should be given to consider the
permanent provisions wkich we have placed in the Bill, we should have no desire
to press these sections ; that we should in fact mex:ely ask that the tmns!.honal
_provigions he brought into effect. We have received no such expression of
opinioneithor from the Seleot Committee, or from the press, or any section of the
public. In fact, I think I may say, and say with some gratification, that the
intentions of our Eill, both in regard to its principles and its details, have been
fully cormprahended by those who have dealt with the matter in the Press, and
that the Bill itself has met with a very general appreciation. For this Teason,
-ty Lord, now I propose to ask the Council to take the Bill into consideration as
a whola: .

« Now, T f1nk it possible that the general attitude of the public towards this
measure has been aesisted by their realisation of the great improvement that has
taken place in the last few months in the position of our metallic reserves. I will

*give the Council details up to the latest date availsble. On the 8th of this
month Gur metallic roserves, caloulated on the old parity, amounted to 58 per
cent of the total note issue ; calculated on'the new parity of 10 rupees to the

sovereign, they amounted to just over 50 per cent ; and I think this warrants -

in believing that even during the transitional period we shall be
::{ec&nn:]nei:ﬁi:ln a mletalligc reserve of 50 per cent or more. In the meanwhile,
1 should like to assure the commercial community that they need be under no
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spprebersion that we have tied our hands unduly in regard to expansiou of the
‘note issue ; for on our estimate of the amount required on revaluation we shall
still bave a reserve of 5 crores of fiduaiary issue, and possibly more.

“ My Lord, I 2m awarc that this measure may seem to many Mcmbers of
this Council a somewhat dry and tame affair after the more striking legislation
which they have had before themn this morning ; bat if it is necessary ihat there
skould be men to fight for the country, it is also necessary that the finunces of
the country should be in a sound condition, aud I maintain that a sound note issue
is cne of the most essential features of good finance. 1 shall therefore, even at
this late stage, meke no apology for referring to two or three matters in which
I know ihat the commercial community at large is interested in conneclion with
this Bill

¢t The first refers to a question that arose in the Select Committee. There
was some gpprehension felt with regard to the provisions of section 9 of the
Bill, under which there will be no statutory obligation on us to exchange for
notes the eight-anna nickel coins which we have lately issmed. That is no
wodificetion of the presext position. Under cur jzcsent law, the whole of our
subsidiary coinage—and I include in tha! not oaly our nickel but our four-anna
.and two-anua silver pieces—has & legal tender ouly up to one rupee. But that
dees not prevent larger holders of this subsidinry coinage from cbtaining from
our Currency Offices suck silver or notes as they may require in exchauge for
their nickel or for their subsidiary silver. There will be no change in our
practice in this regpect. Though the obligation is not one which rests on a
statutory basis, it is one which we fully accept ; we regard it as essential to
give every facility for the exchange of onr subsidiary coinage. In fact, it is one
of the fanctions of our Currency Depariment to provide exchange for our snb-
sidiary coinage just as much as it is to provide silver for notes or notes for
silver ; and we shall impose no limitation whatever in that respest.

4 The second point is this. There has been a question addressed to us
with regard to the menner in which we shall meet the depreciation in the capital
value of the rupee secarities held in our currency reserve. I need perhaps hardly
remind the Council that in the past we held a iderable t of 1
in our paper currency reserve. Like all securities bearing a fixed rate of interest
these have fallen considerably below their original ‘purchase price. Well like
all prudent people we realised some time ago tliat it was necessary to write down
their value accordingly, and in 1916 and 1917 we placed aside a sum of £850,000
for that purpose. More reccntly we have, in consultation with the Becretary of
State, transferred our holding of consols into the gold standard reserve, obtain-
ing from that reserve short term sccurities in their stead. Thercfore thiere is
no farther question of loss in capital value in regard to our consols. With regard
to sterling investments in England thic Bill provides that in futare they should be
in short term securities ; w2 are therefore fully protected against a fall in
velne in that respect. Coming however, to India the question is somewhat
dificrent.  The Bill provides for our holiing Rs. 20 crores of rupce sccuritiee.
We already hold Rs. 8 crores in our own long term secarities, Rs. 2 crores of
which are of the three per cent loan of 1896-97 and the remainder in the
31 per cent issue. Both these sccurities have depreciated ; and sjpeaking for
Taysef{—I cannot of eourse bind my suecessors—I may say that it will be fully
recognised by the Government of Indin that when we have written off the
depreciation in our gold and securities which is caused hy the recent change in
the rating of the sovereign, we shall do our hest, we shall indeed make it an
obiigzticn, to proceed to apply, preferably from the intervst on paper cu
investments the sums y to bring theae gecarities up to the value ot whi
our 3 and 3} per conts will stand at that time in the market. Tbat disposes

Gf the Bs. 8 crores we already hold in long term securitics. With regard to the
remsining B3, 12 crores of securitics which we shall be allowed to create under
the provisions of our Bill, it is our intention to create them in short term securi-
ties, preferably in our own treasury bills. The eonsunmation of the psrmanent
character of the‘reserve will take some time, but I am anxious that all those
interested in tliis aspeet of our financiul arrangements shounld realize that it is
our paliey to ayéid in futare any Lolding in long term securities ; we realise
that to hold such‘securities inevitably gives rise to a demand for revaluing them
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accordin: to {he market priez ai which they stand, and it will be our fixed poliey
for the future to invest only in short term matarities. ' :

** Now for 2 third point. On introducing this Bill I explained that it was
the intention of oursclves and of the Sccretary of State, to apply towards
extinguishing the rupee securities which during the transitory period we shali
need to crcate the interest on our gold standard reserve when once that Teserve
has amounted to £40 millions. I shounld have added then that we shall also apply
to the same purposc the profits on our rupee coinage when sach ag-in arise.
That will be an additional assistance tending to hasten the day when we can ask
the Governor General in Council to notify that the permanent character of the
paper currency reserve hiag been reached” There is on+ criticism—perhaps the
only criticism of substancc that has been directed against our Bill—with reference
to the annourcement of our intention to apply to this purpose the interest of the
gold standard reserve when it amounts {o £40 million. Our eritic required
that I should justify that proposal to the Council. The justification is this, that
we no longer stand in the same position as we did in 1907, hecause we shall have
created in our sterling investments in England a new buffer on which: we can
throw the effect of any weakening in exchange ; and it is for this reason that we
feel that we can with safety limit for the present at all cvents the investment in
the gold standard reserve to £40 millions. I would add that there is yet a third
method which we shall apply for hastening the appointed day. We shall apply
to the extinction of the rupee securities specially created during the transitional
period the inlerest (or to be more correct the difference between the discounted
and the maturing value) of the commercial bills of exchange which we shall be
able to hold es security for the special seasonal and expansional issue which it
is proposed in-the Bill to introduce as a new feature in one currency issue.

““ There is one final remark which T feel I ought to make to the Couneil, in
reference to a question also raised in the Scizct Committee. It was suggested
that this scheme for a special expansion to meet ] demands has bcen
subjected in the Bill to too narrow a limit, viz., Rs. 5 crores. Now, my Lord, this
is an experimental measure. We have had no experience of its working here or
in England ; and we are unwilling to take enhanced powers at present. But
we shall tai.c the following course. We shall in the first place consult the com-
mercial community at large on the whole question, particularly in regard to the
particalar type of bill of exchange which we shall take as security. We shall also
watch the operation of this issue, and if we find that the system proves snceess-
ful, if it seems unlikely to cause danger to our reserves, if it can be so worked
that it does not lead to any such undue expansion of credit as will tend to main-
tain high prices, shall have no hesitation whatever in coming to the legislature
for enhanoed powers. - .

«1 now commend the Bill for consideration of the Council, and I commend
it with confidence as a sound and conservative measure, a measare which in
these times I think many countries might well envy India, for the regulation
of our paper currency issucs.’ )

The Hon'ble Eai Sahib Seth Nathmal :—“My Lord, theis rx
measure before the Council is purely technical and is based mostly
on the present and immediate future requiremeats of the financial sitnation of
the Government of India and is also based mostily on the recommendations of the
various financial experts and ministers. The Sclect Committee has gone through
thE varions provisions of the Bill both provisional as well as permancnt and
there is nothing to which we can take any objection. The only point which ngeds
further comment if any is that notes which have not been presentgd for the last
20 years in the casc of notes up to Rs. 100 and for the last 100 years for notes
over Rs. 100 will be paid for, not from thé reserve, which is meant and provid-
ed for in clause 12 of the Bill, but from the revenues of India apart from the
reserve. We have, however, to remember that Government will have to keep all
$Sorts of unneocessary accounts if this were not so inasmuch as the notes held by
varions states and individuals who have kept them back from circulation will
also have to be dealt with in accounts if this were not so. Then again thtre
is one matter from my point of view which deserves noticé and for which the
Finance Department deserves our thanks also. If we weré to look to section 14
of the Bill we find thercin a reference made to section 19-A of the new Act which
provides for the issue of notes to the extent of 50 millions of rupees in addition
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{o those provided for against the res@rve. This goes a loug way towards in-
creasing cur buking facilitics and the only remark against this is that ‘the
maximum that has beeu fised is too small. However, I heartily thank the Hon’ble
the Finance Member for the promise that he has just given regarding tht in-
creasc of the limit that has been fised. It is also hoped that the Reformed
Coundils will have power {o praceed further in this direction if there is a necess-
ity. One word more, my Lord, and then 1 conclude. The Hon'ble the Finance
2ember who had to deal with the various Rills rclating to finance which have
been put on the legislative anvil and carrie@ through this session deserves onr
cordial tharks and this country will ever remain grateful to my Ilon’ble friend,
Mr. Hailey, who during the tenure of his present office had to deal with so very
camplicated and techuical questions of finunee. . :

“ The part played by the Hou'ble Mr. Hailey in the financial history of
India specially at this turning point will be & record, a noble and glorious record
of on who has dor: ample justice to this inportant Department of Finarce
and a record also of one who has ;ulty justified his selection as a successor to ull
kLis noble and able predecessors in every Department of the Government of
India. With these few words I bgg to suppert the motion that is now before the
Council.” :

The motion was put and agreed to. .

The Hon'ble Fir. W. M. Hailey :—“ I beg to move that
the Bill, as amended, be passcd.” :

The motion was put and agreed to. <=, - PO

THE CUTCHI MEMONS BILL.

The Hen’ble Ehan Bahadur Ebrakim Haroon Jaffer:— « My
Lord, I beg to move that the Report of the Sclect Conunittee om the
Bill to declare that the membcrs of the Cutchi Memon corumumty are subject
to Muhammadan Law, be taken into consideration.

My Lord, in moving that the said Report of the Selfict Corimittee on the Cut-
chi Memons Bill be taken into ideration, it is ry that I should briefly
explain the chauge it has undergone in its passage through the Committee.
T orust admit at once that the change in the Bill is a radical on:. As it originally
stood, the Bill sought to apply the Muh dan Law of ion and inherit-
ance to 2ll Catchi Memons who are to-day governed by Hindu Law in that con-
nection, thanks to the unfortunate rulings of the Bombay High Court. The
Bill as it has emerged from the Select Committer réquires a Cntchi Memon who
desires that the Mul dan Law of ion and inheritance should be
applied to him, his children and their descendants, to make a declaration that he
wants to avail himself of the new law in order to satisfy his desire. To be frank,
1 wish the basis of the Bill had remaincd unziiered and in view of the unanimity
of feeling among the members of the Cuichi Memon community, and of the fact
of their being orthodox Muh d: Mubh dan Law bad becn made ap-
plicable to them in the matter of inheritance and succession. Failing this, I
should have preferred to sce the responsibility of makins;ﬂ:d-nﬁm in favour
of Hindn Law thrown upon the shoulgers of those who desire to be govorned by
that law instead of the Muh dan Law. Bat perceiving that only two alter-
native conrses were open to me, nzmely to accept the principle now embodied in
the altered Bill or to have no Bill a1 all and postpone the whole thing indefinitely.
After going to Bombay and consulting the leaders of the Cutchi Memon com-
munity I preferred the former alternative and the result is before the Conneil
The Bill emancipates Cutchi Memons who do not wish to be tied down to Hindu

toms whish are repugnant to Muhammadan Law and gives them an oppor-
tunity to secure what they want. It is ncedless for me to make further remarks
and I move that the Report of the Select Committee be taken into consideration.””

The Hon'ble Mr, C. A. Kincaid :~“ My Lord, at this stage
of the proceedings I do mnot propose to keep the Council for more
than a minute or two. Having taken an interest in the Bill I wish on
behalf of the Presidency of Bombay and on my own humble behalf to thank the
Hon’bl¢ mover and to congratulate him or the skill and saccess with which he
piloted this Bill to thie advanced etage. The Bill is not cxactly what the
'ble mover wished, er wiat Ahe compunity wished or frankly whet I should
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have myself wished. In faet, the Bill diffsvs so largely from the original dreft
that the Hon’ble Member went &t considerable troubie fo himself to Bombay
to consuli his commmnity on the subject. I think it speaks volumes for the
tact and patience of the Hon’ble Member that he should have convinced his com-
munity as to the wisdom of aceepling the Bill as it now stands. Indeed, in accept-
ing it I think I may say that they showed good scnse, good will, a reasonableness
and a readiness {o co-operate with Government which other perscus in other
perts of India would do well to take as a model for their own conduct.”’

The Hon'ble Sir William Vincent:—“My Lord, I eongra-
tulate the Hon'ble Member on the suceessful termination of Lis efiorts to
sccure this change in the law. I think it only fair to eay that had it not
been for kis perseverance the Bill would not have been passed into law this
session ; indeed, when he introduced it I thought it would be impossible to
enact it before the reformed Council came into operatior. It was so
easy for Government to postponc it until unofficial opinion was better
represcnted. The Hon'Lle Member was however very insistent ; indeed there
were times when I was so much occupied with other business that I have
listened to his eloquent advocacy of his Bill alhnost with a sinking of the heart.

. « Nevertheless I am glad that he has been sble in Seleet Committee to cet
over the objections to this Bill which I placed before the Council in prcviﬁus
debates and T should like to s2y also that tbe Government are particularly grate-
ful to the 1on'blc Mr. Kincaid, for his assistance in this connection ; his know-
Jedge and expericnce of the law and his patient courtesy in explaining the various
difficulties that 1 felt and which the Government felt, in regard to this measure
have been of the greatest value both to the Hon'ble mover and to myself. I
think it only right that I should express my gratitude for his assistance.”

“ The main ohjection to the Bil! vas its obligatory character ; that has now
been removed, I am afraid in & manner not entirely to the satisfastion of the
mover, but I think that Members of this Council will agree that it is fair to
tbose member: of the community who did not wisk to charge their personal
1aw that they should be allowed that option. The question of vested iuterests
has also been provided for Ly a change in the drafting of the Bill.”

The Hon'ble Chaudhari Mohammed Ismail Khan:—
¢ My Lord, 1 rise to thank Your Excellency and the Member in charge upon
the acceptance and passing of this small Bill in a form that is likely to give
satisfaction to the Cutchi Memon community. The question of the law of in-
heritance and succession has been agitated very greatly in the past and this
permissive measure will go & long way to remove the long-standing enomaly in
the law affecting the Cutchi Memons. I haveé no doubt that the name of my
friend, the Hon'ble Mr. Jaffer, will for ever be remembered by the Cutchi
Memon community to whom this measure will do immense good. With these
remarks I am going to sapport the Bill.””

The Hon'ble Sir Umar Hayat Khan :—“My Lord, having

been on the Seleet Committee I will just offer & remark. or
two. This Bill relating to Cutchi Memons reminds me of a story I have heard
of a weaver who had a sheep and pat it in amongst a flock, but as he did not pay
-any money for it he was told to take the sheep away from the flock. He replied
< T will not take away the eheep, you take away the flock.” The majority of the
Cutchi Memons would have to declare while the minority will stay quiet, if
thore is & minority, but I doubt if there will be any. This Bill has been brought
wp & good many times and has been thrown out. I am very glad that the
Member in charge has scen it throngh and I congratulate him on his success
espacially on his having taken the trouble to travel to Bombay and back in the
heat, whore he remained four or five days in the train which he must have felt
a great deal ™ T

The Hon'ble Xhan Bahadur Ebrakim Haroon Jaffer :—
* My Lord, I beg to movg that the Bill to enable Cutohi Memons to
b3 ‘g:dx:s:ned in matters of succession and iuheritance by Muhammadan Law be

s
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His Excellency the President :—* You have not got to that
stage yet.”’ )

Tke Hon’hle Khan Bahadur Ebrahim Haroon Jaffer :—
« Oh, I beg Your Excellency’s pardon.”’

The motion that the Report of the Sclect Committee on the Bill to declare
that the members of the Cutchi Memon community are subject to Muhammadan
Law, be taken into considération, was put and agroeed to.

The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer:—
“ My Tord, I beg to move that the Bill to cnable Cutchi Memons to be
governed in matters of succession and inheritance by Muhammadan law, be

assed.

My Lord, I must accord my cordial thanks to Your Excellency’s Govern-
meat end particularly to the Hon'ble the Home Member and also the Honble
the Law Member for the assistance they have rendered mne in carrying this
measure through the Council. Tt had long been the ardent wish of my bewrt
to secure for the Catchi Mcmons an enactment by which the enomaly of their
being governed by Hindu law of euccession and inheritance would be removed.
From the history of this question with which the Members of this Couneil have
row become familiar, it will have been scen how the path of the reform of the
law had been beset with,difficulties and how the efforts made in the past had
been frustrated by peculiar obstacles. Even now the position created by the Bill
to be passed by this Couneil is not wholly sxtisfactory and 1 do ot regard it as
ihe last word in legislation on the questior. But what has reconciled me to the
enactment is that my aititnde end the attitnde of my community has come to be
generally appreciated and the impertance of the measure has now been widely
recognised. 1 am in hopes that the prevailing complete unanimity among
Cutchi Memons and a better understanding of their desire, will render possible,
in the near future, the completion of the work, the beginnings of which are re-
presented by the Bill now to be passed. I am deeply indebted to my Hon'ble
friend Mr. C. A. Kincaid for the willing and valuable help T received from him
in the elucidation of the complex judicial pr ts on the questions in-
-volved and 1 am equally thankful to Haji Abdul Razak, Haji Haroon Nakhooda
and other friends of Bombay for the support given to me. The task on which
T had set my heart of giving to Cutchi Memons Mubhammadan law by which
alone they ought really to be governed in such matters as snccession and in-
beritance wonld have been rendered ten times more difficult if not impossible if
it had not been facilitated by the co-operation I received from all sides and it
is my pleasant duty to express my sense of gratitude for the help which has
been extended to me.” .

The motion was put and agreed to. ' N

_ His Excellency the President :— Before adjourning, I should
like to address the Council a few words ou this occasion of the ending of the
old regime under the Morley-Minto Beforms. 1 think we shall all congratulate
His Exeell the Commander-in-Clrief on the passage of the two Bills which
be has presented to Council. Since we met together on Angust 20th the news has
come that His Excellency is ubout to relinquish his post. I am sure Hon'ble
Members will wish me to offer to him a respectful and affectionate farewell.

¢ When 8ir Charles Monro arrived in this country we were in the throes of
the Great War, and it was of paramount importance that India shounld put for-
ward her best effort and throw all her available forces into the struggle. We all
know what India did and while we are not forgetful of the servioes of others,
we carmot forget the pre-eminent services of the Commander-in-Chief. Always

energies were being conoentrated on the war effort, ho had to face schemes of
reconstruction, and when it looked as if we could settle down to ilisation
nnd reconstruetion he mo?eed with the Afghan operations with an' Army
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been labouring at reconstruetion hundicapped by e fact that large forees from
India were overseas and we were unahle to get them back. Whien I surver all
this, and | know it from juside, I can only wonde: at what he has been abie to
accomplisk. :

“‘But there is the personal side of his departure. We shall miss his contri-
butions {¢ our debates. The soldicrly directness of his utterances, the
anexpectedness of his replies have always added a flavour o our discussions,
which we shall miss. But above all we shall miss that genial personality whick
has always been such a delight to us. T offer him and Lady Monro on behal? of
us all our sincere regret al their departure and our good wishes for their
future.

“The last session of the Council established under the Morley-Minto
Constitation is now about to close, and I must congratulate Ho:’ble Members on
the legislative work which they have accomplished. In my opening speech I
commended {he Bills which had heen prepared by Government to your earnest
consideration. That ideration has been given in full measure, and as a
result we have put through some highly important legislation. In particular
1 piast mention the Aligarh University Act ekilfully piloted through the Council
by my Honble colleague Mr. Shafi. It is a matter for congratulation that the Gov-
ernment in close co-operation with the Moslem commmnity have been able to pass
an Act, ard -ntly desired by all educated and thinking Muhammadans and caleulat-
ed to be of inestimable advantage to the commuuity concerned. Ancther picee of’
legislation of importance to Muhamwadans is the Cutchi Memons Act whicl.
has been passed to-day. I see that our Hon’ble friend has been 8o overcome by
his success in passing that Bill that he has left his seat. Then again we have
been able to put through the lmperial Bank Bill and other important Financial
Legislation.

“‘Before I conclude I wish to refer briefly to the fact that I have in this.
session found it y to disallow a Besolution dealing with the question of
the Punjeb disturbances, and I do so with 2 view to remove any misap-
prehension that may exist as regards the motives which prompted me.

_ *“The Resolution in itself- was a legitimate one and when I say that it was
Mr.-Sastri who wished Lo move it, you will understand that it was prompted’
by genuine feeling and sincerity of purpose. I felt, however, that if peace and
good-will are at any time to be restored to the Punjab, these public discussions:
of the happeniugs of last year must so far az possible be brought to an end. We
have been discussing these matters in the Press and on the platform, in this.
Council and in Parliament for ncarly a year and a half. T feel as keenly as
any in this Council the need for holding Indian life and honour sacred in times
of crisis like that of last year, and my Government is providing means for ensur-
ing that if similar occasions should unfortunately recur, the errors and excesses.
pointed out by the Hunter Commission shall not again take place. But we
know from unhappy experience that with cach fresh discussion of these-
topics the ch of T iliation and good feeling tctweenthe com-
munities become more.remote. I felt therefore that it was contrary to the-
‘public interests that 'we ghould:gratuitous]y prolong the unhappy dissensions.
of the past. We have had enough of hatred and passion, and what we want
now is good-will and peace. It is with this object and this object alone that T
have excluded the subject from di ion in this Couneil. ’

*“And now it only remains for me to wish Hon’ble Members farewell, If
would be unseemly, I presume, for me to wish thoso of you who are about to-
offer vourselves for election, good luck. But this at least I may do, express
the hope that those services, which vou have rendered so conspicuously this
session, may not be lost to the country and that the spirit of co-operation mav
‘mark all your endeavours. And so the last session of this Conneil comes to an
-end, only however to give place to a larger and more representative assembly.
Institutions under our British tradition do not die. They find a new birth in
reincarnation. ¢ The King is dead, long live the King *.”

) Tl‘he Council adjourned sine die. :
- SIsMLA ; 'r A.P. MUDDIMAN, -
. Secvetary to the Government of India,
The 6tk October, 1920. Legisiative Department..
351LD 14
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APPENDIX A. -

The list of services whoee pay has so far boen reviaeﬁ. aud tho approximate
zdditiona} expenditure involved per annwm is as follows :— Pt

Indisn Agriculteral Service o - !.SO.B':D
Provinei: ' Agricultural Sexvice . - - w1830
Jmperial Civil Ve:erinary Senvice ... - - w 1,04,000
Proviacia! Civil Vetesinury 8ervice * ... .“ . -« 104,000
Imperial Custows Service o .. “ . 90,000 *
Indiar Educationa! Bervice s « 10,00000
Proviceial Bducational Service - - w  6,00000
‘Women's Educations! Service - - «.. Figures not avallable,
Faciory and Baiier Inspaction epartments - - Ditto.
Indiar Finance Department o - 72,000
Military Finance Depsrtrent - . . 60,000
Troperial Forest Service ... . . 450,000
Provincial Porest Service - . . 1,04,000
Geologial Enrvey of India Depariment . « 100,000
Previncial Medical Bervice - - . . Figures nol available.
Todian Civil Bervice - - - e 38,00,000
Provincial Civil Sarvice ... - - - 25,/00,000
Barma Lazd Records Departmeat ... - 46,000
Indian Mioes Department o~ 16,000
Mint and Asay Departmente - - Nil
Beogal Pilot Serviee ... - ;00
Indien Falice Bervice ... ™ - . 180,000
Provineial Pulice Service - - . 1,00,000

Buperiatendeuts of Post Offees ... - - - 39600
Baperior Engioeering Branch of the Indian Telegraph Department v 150,000

Pabli; Werks Dejariment Provincial and Imperial Services ... .. %,80000
Engineer esiablishments of State Beilways e - . 203000
Registration Department . - - o Pigures not available.
Salt and Excise Depariment - - - Ditto.

Xorthern India St Revenue Department o - 50,000

3ladras Burvey Departmen: - - 36000

Totz] (excludiog Women'’s Educatiosal 8urvice, Factory and Boiler Ins-
;ecﬁon Departments, Provincial Medical Bervios, Registration sod Salt and
xcise Departments) Rs. 1,40,60,000.
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In aceordance with paragraph 40 of the Government of India Despaich,
ithe Government of the Punjah were asked to make enquiries wherever specific
.ellegation of corruption or ill-treatment against the avthoritier had been made
-and their attention was invited in this connection to the allegations contained
in the report of the Congress Committee. The local Government took up one
«case of alleged police torture, that of Ghulam Jhilani, a8 a test case but it ‘was
pot possible Lo pursuc it as the person who made the ailegations went off to the
Frontier ox Hijrat.

2. The alleged indecent treatment cf women is based on the statements of
low class prostitutes belonging to wandering criminal tribes of Pernas and
Bafadehs which bave settled in Amritsar for purposes of prostitution. Many
-of them have been convieted under the Criminal Tribes Act.. Incriminating
information had heen received against some of them in consequence of which
‘the police raided the house of Mussamat Rani and arrested certain Pernas and
Mirasis in the act of dividing property looted from the National Bank. Many
Perni prostitutes were guarding the house. All the men present were arrested
.and 2 large amount of bank property recovered. Four accused were convicted
in the National Bank Murder case and senbenoed to death and five others were
-gentenced to seven years’ rigorous imprisonment for being in possession of stolen
‘bank property. The Perni women guarding the house were taken to the
Kotwali but permitted to go home in the evening on the understanding that
they wonld appear the next day when it was decided tha* women should not be
rosecuted. On both days these women stayed in a public lane adjoining the
otwali where it is impossible that any public officer would dare to treat them
decently. It is knowledge that women of this low class often em-
‘broider criminal complaints with allegations of indeccncy. The charges are
believed to be absolutely false and groundless and have only been made out of
revenge against those police officers who took a leading part in the errest of
‘the women’s relatives and the recovery of the stolen property, and gave evidence

“bofore the Martial Law Tribunal against the accused.

3. As regards the allegations against soldiers which are made at pages
166, 174, 179 and 180 of the Congress Report, Evidence Volume, it is to be
T bered that no plaints whatever were made at the time, and if there
had been any truth in the stories they would certainly have been brought to
notice by the Members of the Bar who were enrolled as special constables at
Amritsar. The particular allegation that innocent persons were deprived of
water is without foundation. The soldiers were placed on duty—up till 8 p.x.
-daily— over a space of 100 yards only and persons living in the patrolled area
either had access to wells or pipe-water supply in adjoining houses or a Munici-
pal water stand-post within a few yards of the area. Strict orders were issued
‘by the General in Command that women were in mo way to be molested and
were to be allowed to move about freely.

4, The allegations about the abuse and ill-treatment of women made against
Ar. Bosworth-Smith, Deputy Commissioner, have been categorically denied by,
that officer who has made the following stati t on the subject :—

“1 do not know who this Mr. Labh Singh, a barrister is, who was
apparently sent by the Commissioners to make enquiries ; nor do I know
any of the witnesses who are said to have given him statements. No one was
beaten by me or by wmy orders. No women were abused by me nor had I
any causc to do 50, nor were any veils raised, nor were there veils to raise.

The statements of Teia Sinil\l and of the woman Gur Devi, pages 128,
129, are a tiesue of falsehood. The facts, as far as I remember them, are
“briefly these :—

“There had been held at Manianwala a very large public seditious
eeting attended by Sikhs from four or fivg:neighbouring villages at which
Mool Singh, a Zaildar, had stated openly that the Government had turned
be-imon ; and that it was time for the people to make common cause with
the soldicrs of the Indian Army against Governmrent. The information I
received  left no donbt in my mind that it was ¢rue. Aoccordingly bn two
mornings before breakfast I rode out alone to Manianwala to make enquiries,
Oui_the way on one occasion I met some old women and children coming from
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the village with milk and food for their rclations under irial. As T thought
it a good occasion to read a moral, 1 pointed out to them how foolish the
men of their village had been in thmku.\g that the days of Sirkar had ended
and in consequence of that thought, how foolish they had been in actually
bntmv Dhaban Singh station in broad daylight. They thoroughly agreed and
said ¢ Tobah.' * Tobah.’ The conversafion pussibly lasted five minutes. L
used none of the expressions alleged.

Shnilarly on another occasion in Manianwala village I addressed a few
persons that were hurricdly gathered together on the folly of their ways.”

According to information received from the local Government the
barrister, Mr. Labh Siugh, who collected the statements in quostion was one
of the persons convieted by Mr. Justice Broadwey’s tribunal in the Gujran-
wala Leaders’ Case. He was sentenced to tmnsportahml for life, which was
afterwards reduced to six months’ rigorons imprisonment. The local Govern-
ment consiGers that the allegations agninst Mr. Bosworth-Smith except in
respect of some of the language used [e.g., he admits having called some
pleaders * Malkkhis * (Hics)] arc devoid of foundatiou but they bave been
repeated so often amongst an ignorant population, that they have come to be
regarded by many as facts. They have not, however, been made the subjeet
of complaint either at the iime or since to (fovernment or to suy oivil or
criminal court, in which case their truth or falsity might have been properly
investigated, and their authors, if the allegations proved to be fnlse, would
have taken the couscguential risks.
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APPENDIX C.

Statement showing officers who have been adoersely criticieed.

Reme of officer.

1. Kimn Sahib
Ahmed Jan.

2. Tnapecier, Ashraf
Klar.

9. Sonth  Indisu
Railwa; Pulice,
Kasur.

4 <0 Police consta-
bles of Pslti.

5. Khan Nahadur M.
Sultan Abmed.

6. Lt-Cul,, O'Lrien

7. Mr, Manden ...

8 Nr.5. M Jacob .

Action eriticized.

Appointment held.

Failure of palice
reaerve in Amritsar,
City Pelice Btativn,

In sction en L2tk
April.

Tn sotion on 12th
April.

Refuxa! of permission
to fire at Guojran-
wala.

, Approvul of Marti
Law order regarding
salanuming.

Reprizals on property
abeentees and
their relations.

Whipping of ~choul
boys in Kacur.

Whipping and fning
of lambardur and
taking of hostages
whep on duty with
wobile column.

Whipping of wedding
party in Lahore.

Deputy Brnperintend-
ent  of  Police,
Amritser.

Tnspector, Amritsar

Acting Deputy Com-
missioner, Gujran-
wals.

Depaty C

Aciion proposed.

»

1. The Khau Sahib who wae a tem-

ry Deputy Superintendent of

Police, has been reverted tv his

subatantive rank of Inspector,

3rd grade, and retired from the

service as such on a rednced pension

of Re. 70 per mensem, from the
27:h June 1912.

2. This ofcer has been reduced, from
ihe grude of Ingjecior, ¥ud grade,
to_the rank of Bub-Inspector, with
-cfect from the 1st April 1920.

3. No actinn is proposed as it dues
not appear that any ceusure was
saggested by the Hunter Com-
witles.

-

Tie Hunter Commitiee have not
indicated in  what perticular
respects these  officers failed in
their duty. Their conduct wasin
some respecte commended, ard ro
acticn is therefore contemplated.

5. 'l]'hi- oﬂim-.I:s :i:!\'e ﬁred nhe': s

on; e istinguish 2

mém.w'l‘lw remarks contaived in

paragraph 25 of the Governmer:

of India despatch No. 2, dated the

3rd May 1920, have been communi-
cated to kim.

6. The G of Irdia have

Gujranwals.

Sab-Divisional Officer,
Kasur.

Director of Agricul
tare, Panjab.

missioner,
¥

L
Extna dssstant Com-

acked the loal Government to
commanicate to this officer their
sirong disapproval of these particu-
lar actions which were injudicious
and improper. In deciding what
action should be taken in this
case the Gorernment of Iudia have
taken into  accouni  Colonel
O'Brien’s escellent previous record
aud the valuabie serrices rendered
by him in euppressing the dis
turbances.

7. The Governmen! of India have
asked the lotal Coverrment to
inform tMis officer that this action
was improper and that the Gor-
:fr}mmt of India disapprove

it

8. The Government of India have

asked the Jocal Goverument to
communicate to tl;ifs l;“oﬁwr their
strong disapproval of actions
which were injudicions and impro-
per.

9. This officer was a: once deprived of

his to try such cases and the
l\.l:fvg;!mmt communicated to

he
sidor whether further discipli
nﬂionuhauldmhnlrm‘ﬂw

351LD
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Name of officer.

Action eriticised.

Appointment held.

Action proposed.

10, Mr. Kitchin ...

11 Mr. Miles Irving

2. Mr. Rosworth-

13. G:uenai Drer

14, Geaeral Beynom...

15. Lieutenant Dodkin

16. 3ajor Casbery ..
17. Lieutenant-Colonel

Frask Johnson.

1R, Brigadier-Genersl
Campbell.

19. Caphain Doveton

Abdication  of civil
auihority in Awrit-
AT,

Ditto o~

Reprisals ox propesty
oxp.:bunms wmd
their relations.

FProposed erection of &
Repentance Houst.

Arrest and detention
of Ballia Bam.

Firing at Jallianwals
Bagh and issue of
cerain partial law
orders at Amritear.

Teue of defective
to
Hoyal Air Foree
Of sent  to
Gujranwals.

Commigsioner, Lahore

Depaty Commisioner,
Amntar.

Joiut Peputy Commis-|
sioner, Sheikhpura,
Qujranwala.

Officer Commanding,
45:h Brigade, Amrit-
san

General Officer Com-
manding, 16th
Tudian  Division,
labore.

Obyzerver, Koyal Air

Force.

Flight Commapder
No. 31 Squadron,
Rogal Air Force.

Adpiivistrater  of
martial law, Lahore
eivil area.

Prigadier-Genena!
Commanding ialf
Brigade. ket

Ares Officer, Kugur....

Offcer Commandiag

Kaeur ares.

10 aud I1. The local Goverament has
been ed to commaunicate to
these o the view in
the Govornment of India’s des-
patch, to which they adhere. They
consider it recrettable tha: the
Comuwissioner failed to refaia con
tro! over the Military Commander
and that the Deputy Commimioner
failed to remain in closc touch
with him thronghout the subae-
quent events.

12. This aflicer proceeded on leave pre-
aratory to retirement after a re-
quest {0 remain on active duty tiil
the spring of 1021 had been reius-
ed. The Government of India
have asked the local @overnment
to communicate to him theirstrozg
disspproval of tie actions in  que.-
tion which were injudicivns and
impraper,

13. Retired. Tiie case of this officer
hs. becn considered by the Army
Courcil and by His Majeats’s

verument who have ool
the orders passed by His Excellen-
cr the Commander-in-Chief. No
farther action is proposed or cau
be taken.

PSS —a—

14 The Air Foroe had never been
employed on euch daties before and
the sitwation arising could pot be

. In these circumatances it
is uot considered by  the military
authorities that more preciss in-
structions could bave been icwusd to
the Air Foree oficers. Adtion is
‘being taken to prescribe rules for

ture guidanes.

dificalty of the position of these
officers, their condurt cannot, in
the opinion of the military
authoritis be held to be

bl

| 15 and 16. In view of the extreme
H

' blameworthy.

J

1%. This officer held & commission in

tervitorial foree and has_since

sathorities do nat therefore propose
10 take any action.

18. His Bxcellency the Commander-
il rmbghoicadyr
the order which wes
injudicions and improper.

19. His Rseolleney the Oommander-
in-Chief to inform this

wore
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LPPENDIX D.

Statement showing the action taken in the case of the arrést and detention
of Dr.-Kidar Nalh, Mr. Gurdeyal Singh and Mr. Marohar Lal.

Dr. Kidar Nath—The circurastances of his arrest are set forth in the
evidence of Sardar Bahadur Sukha Singh—Vide pzges 146-151 of Volume I1I
of the evidence attached io the Flunter Committee Report. The arrest was
appsrently crdered by the District Magistrate (Mr. Miles Irving) whose
reasons were not ascertained by the Committee. This officer is now on leave
and the enquiry is at preseni pending his return to duty.

Mr. Gurdayal Singh.—It is reported that the arresl was made by the
District Magistratc (Mr. Miles Irving). The case against Nr. Gurdayal Singh
was carcfully examined by the Legal Remembrancer to the Government of
the Cunjab who advised that there were sufficient ground for his prosecution.

The case was also considered in detail ty the Lieutenant-Governor
before the accused was put before the Court. The Martial Lew Commission
which tricd the case held that the accused was present at the meeting of the
6th April, but they sot satisfied that he had joined the conspiracy. They
went on to say that his actions or the 10th April, as deposed to by the Deputy
Connuissioner, incicate that he was supporting the authorities to the best
of his power and at somc risk to himself. No acts of violence were attri-
-buted to him by the approver and the Public Prosccutor did not press the
case against him. The Commission accordingly acquitted him. The Govern-
meirt of Tndia have informed the local Government that they consider that
it was unnfortunate that Mr. Gurdayal Singh was arrested and detained so
long in custody. :

Mr. Manohar Lal—Was arrested under the orders of the Lieutenant-
Governor Sir Michael O'Dwver, whose intention was to examine his position
in connection with the  Tribune ” the Editor of which was about to be prose-
cated ; but it was ultimately decided that he should not be prosecuted and
he was accordingly released. The Government of Tndia have already
recorded in their Despatch of the 3rd May 1920, their opinion that the arresi
of tiis person was a mistake. They consider that no farther actioh is now-
required.
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180801

1001-02

190208

190804

1807 L8

190808 -

1906-10

1910-11

1911-13

is12-13

1915-4

1914-16

191516

191617

19017-18

1818-19

Year. l:;:ngii{li:o. (2) Pesions.
o 8,80 '8
o . 615 (]
- - - 6,61 u
- .- 1049 ¥
- - - &6 n
- " 781 13
- - 74 n
- .37 n
- o - o . £14 un
- - - 7% 13
- - - 828 n
- - 9,08 12
- - 8,87 13
- - - o 693 b4
- - - S04 u
v - - o - 00 ”

:

- - I 9,66 ]
- - - w ICh . 1,13 1
- - - 111 »
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APPENDIX K.

List of Indian Hegiments and Battalions serving beyond
Indian Territorial Borders on 13th September 1929,

Gl rdTasem o Bth Covaly w. Gih Covalry.

1 Beghoeme g e o UthLaneers . v 11th Taocers.
171k Lancers (1 Sqdn.)... 1Sth Lancers ... w184 Laneers,
26ib Cavalry (3 S9u) ... 20th Laneers ... ... 8%nd Lancer.
35th Horse .., . 37th Horse .- oo 87th Lancens.
3&ih Horso ... .. dist Cavalry (2 6gdns) ... 43nd Cavaliy,

Guides Cava'ry.

1-3st Brotumans v 1208 Bajputs ... . 2-6th Jats.
1-7ik dajputs o S-Tih Rejputs .0 v 1-8th Rajputs.
2-9h Infantry . 3-0th lnfantry ... w. 110th Jats.
21tk Juts ... 1-11th Kajpals .., we 18h Rajpute.

. 1216t Punjabis ... ... 2:22nd Panjabis.
8-23: Infantry w. 24tk Puugabis .. ... 1-25th Punjabis.
2:26th Funjabis e 2:27th Punjabis.., we 1-S01 Punjabis.
3let Purjabis oo 1-35th Sikhs ... o 88th Dogras.

1-38th Gurhwalis «. 2:30h Gerbwalis e 1-41st Dogras.

1-33:d Devlis . 45th Bikhs «. 46th Panjabis.

¢ 1-50th Komaor Riffes ... 5203 Sikks .. v 154ih Bikhs
2-35th Rifles w. 2-56:h Rifles ... o 1-6%rd Infantry.
1-6¢th Punjabis .. 167tk Turjabis.., w. 1-70th Burma Rifies.
2-7cti: Durma Rifles w0, 8-70th Burms Rifies = 7lst Punjabis.
1-72nd Punjabis w. 2-72ud Punjabis... .. 74h  Pupjabis (6
1-75th Infantry we 1-76th Punjabis... - 7My‘i:liutr_r.
1-80th Infantry i 63:d Infanity o «. 8ith Panjabis.
Sith Infantzy ... 87th Pazjsbis ... ... 1:8%th Punjabis.
2-88th Punjabis v 294t Punjabis ... o 1-9dth Infantry.
)-95th Tnfantry v 296t Infentry .. ... 2:97th Infantry.
1-95th Infontry ... 2-98th Infantry (6 Coys) ... 14%th Infantry.
108:h Tafaatry v 2109t Tofantry v 1-118th Tufsntry.
114(b Mabarattas ws 1-116th Mabarattas o 2-11Cth Maherattas.
1-127th  Maharattas (2 2-117th Mahanattas w. 2-119th Infactry.
lg&‘lﬂnhnﬁry .. 1290 Tafsntry ... 112300 Bifes.
£-123rd Rifles woo 1:124th Faluchis oo 8-I84th Baluchis.
2-135th Rifes w. 2:129th Baluclis w.. 1-151st Infantry.
8-153nd Rifles w. 1-20d Gurkbas ... v 1-3rd Gurkhas.
2-4th Gurkhas «e  1-7th Gurkhas ... «. 1-10th Gurkbas.
st Guides Infantry ... 2nd .\ uides Infantry.

Pimeers. 1-:2th Ficneers . 1-320d Pioneena ... s 2-32d Pioneers,

S Bethalions. . gy4h Pioneers ... 106th Picuers . wee 1-197th Picaeers.

£107th Pivzeers .. 2-138th Picneor. ~

$51LD . 17
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APPENDIX I.
Statement.

Bs

(A) Nunber of ceses in which assistance Laa mo far boca rendered by Gavernment
to depandeuts of necdy persons killed at the Jalliauwaln Bagh is .. - 0
8) The greates* amount paid to an individual is o 500
{i) The least amannt paid Lo an individoal is - - 200
(iif) The average amecunt paid is ... - - - ™

{B) The total amount peid es relief in the case of Ruropcans who were injured in ... 43,250

(3) The greatest smount paidis ... " - 20000
(37) Tbe lcast smoant paid is e . - - 8
() The average amount paid is ... " - - 7,208

() The tolal amount paid as relief in the case of Europeans who lost tlais lives in ... 4.80,330

(7) The craaiast amount paid is ... o $3,600
i) The leasi amount paid s~ ... - o 1
(iii) The average amount paid is ... o - - - 88,017

® This has been taken at Bo 10 to the pound.



827

*4140 youe jemeSu utan|os M{zvurox UT Jopd: {UaTT 10 W, i ou pouBsos s390d Lavppuadrie oyy o

Tan paoq!
8v3 a8 v o ot - VL0
¢ e T oo z . el wed
. - v o e 8100
~Hisax x
TUU UL quATIUAL0 4 Sl My Lol v wioy s
106y W ..a PAU BJUUALS PIvOg Ja1381(] _..... wdia
SRy DuuOly g ‘Sa[quy leot i F T 1 i b ULL01,{ WHNOLT 193 M -Y130 N
o - v e . ) wessy
1 . e - e e . sedaporg (BRI
T 1 1 1 - VIO pov gl
- e o o e waumg
“aurparg
203 ‘Sa|quisULY P §iv P s . - o qulang
9 1 : ol ") eomAcIg pajpun
. e 5 1 " . sos e [uSuog
. S JommaA0Y  yuuipioque )
2230 TZ pUT “DOyowo) jooyas (udia Jang
JUUPSY [ 30)0adsu; omaxa [ kD) sjod 5 3 beTY g 1 e £oq
-ua0) wdrungg g opun s 1 jor T . oo o . - rape g
SAUYKE :..-hw.n___.u_ ' wEPIIL “wIOUOH Sa[iLf, ‘soupa0d g

“guojeamb qolung oYy pup JoOpIT ay3 Y10 woRF
~00uu0d us forjod 8 JUIUWIIGOL) 8D wOIPIU/SIVESID JO Yuvte D 80 8350d Auvspuadiye puv fuviouoy 413y} poubisas 2avy oyam a80g} puo. gg@
AQ woy) U0 PILLIfU0D SIIPIW PIUINISS Pl 8. y ‘#2117 | 4 900y oym bguusdosd Jua.d 3P 043 us suossad fo uoq

‘0 XIGNAIAV .




828

APPENDIX K.

Stutemen! showing th- ratee of pay sanctioned for ihe exerutive branch of the
Proeincial Cinil Service in the various provinces.
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APPENDIX L.
Statement showing the scales of temporary cllowances introduced in the Prov-

- inces in 1ohich a general reoision of the pey of subordinate establishments
Lag not yel been wndertaken.,

Hodras.

To subordinates drawing Rs. 20 and under, %0 por cent. of salary.

Botween Ks. 21 and R, 60, 30 per cent. of salary subject {0 & minimom
of Rs. 10. . :

Between Rs, G1 and Rs. 130, 23 per cent. of salary.
Between Rs. 101 and Re. 200, 20 per cent. of salary. .
Over Rs. 200, 15 per cent. of salary,
Dengal.—(Ministerinl officers).
For officers on eelary net exceading Rs. 50 por mensem ~ 30 per cent.

For officers or salery exceeding Rs. 20 but ot cxceeding Rs. 100 per’
mensem—20 per cent. with & mininzum of Rs. 16 2 month. .

For officers oa salery cxeceding Re. 100 per mensem—1Z per cent. with 2
minimum of Rs. 25 and a maximun: of Iis. 30 a month. .

Bihar end Orissa.

(1) For all non-gezctted officers cther thar -merials whose pry exceeds
Rs. 16 hut does pot excced 5. 30 a month, Ks. 5 o month, provided that no
,whole-time clerk shall draw lcss than Rs. 20 a nonth

(2) For a!l non-gaz:tied officers whese pay exeeeds Rs. 30 but does nok
exceed Rs. 50 a month, Lis. 7-8-0 & month.

(3) Por all non-gazelted office:s whose pay exoecds R4. 50, bui does not
exceed Rs. 75 a montl, Rs. 10 & mouth.

(4) For nll non-gazeticd officers whose pay exceeds Re. 75, but does aot .
exc-ed Rs. 100 a rorth, Rs. 13 & worti. :

. (6) For all non-gazetted officers viose fay cxeecds IUs. 100 a month, 15
per cent. of their pay surject to n maximum of Rs. 50 a month.

SEILD-500—21-20 30—-GCPB





